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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

PRINCIPAL BENCH NEW DELHL
. 7
OANO...\s 77% ......... OF 2000. x
IN THE MATTER OF ;

Ganga Bassi s/o Sh. Jaman Singh,
H.No.645-A,Shiv Colony,
Rewari(Haryana) Applicant.

Versus

1. Union India through The Genral Manager
Northen Railway, Baroda House, New Delhi.

2. The Divisional Railway Manager,
Northen Railway, Bikaner Division,
Bikaner

3. The Divisional personnel officer,
Northern Railway, DRM office,
Bikaner. C Respondents.

DETAILS OF THE APPLICATION :

1. Particulars of the order/action against which application is being made :

This application is being made against the action of the respoﬁdents by which the

" respondents rejected the claim of the applicant for fixation of his pension and other
retirement benefits in revised pay scale w.ef1. 1.96 as per Fifth pay comniission repor,
vide order dt.27.11.98( Annex. A/ 1) which is illegal, unjust, arbitrary, against the rules

and against the Full Bench Judgement on this same issue and therefore the same is liable




A

tb be qi,lashed on the grounds stated in para 5 of the OA.

2. JURISDICTION OF THE TRIBUNAL :

That the applicant declares that the subject mater against which the application i3 being
made is within the jurisdiction of the Tribunal. It is submitted that the applicant filed a
separte MA and PT for grant of permission to file the matn OA before the Hor'ble

Principal Bench New Delhi.

e 3. LIMITATION :

That the applicant declares that the subject mater against which the application is being

made 18 a fixation of pension in revised pay scale which is a recurring cause of action and
not barred by limitation. Moreover, the applicant filed a separate MA for condonation of

delay with affidavit if any.

4. FACTS OF THE CASE :

4 s e e e - -

} il That facts of the case are as under :

4.1.  Thatthe applicant was born in the year 1937 on 9.12.37 and is hails from very poor

family .

4.2.  That the applicant was appointed in the Railway department in the year 1959 on
15.9.1959 as clerk and becanse of hard work the applicant got many promotion and
served in the department upto 31.12.1995 and was retired w.c.f 1.1.1996 from the

(# post of Guard 'A’ from Northen Railway Station Rewari.
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4.3 That it s relevant to submit here that after fifth pay commission report the Rly.
Board issued instructions vide eircular dated 8.12.97 for refix the pension of all the

retired Railway Servant who retired on or afther 1.1.1996. and relevant part of the same is

as under:

"3.1. The revised kprovisions as per these order shall apply to all the railway
servant who retired/die in harness on or after 1.1.1996. Separate orders are being

issued 1 respect of employee who retired/died before 1.1. 1996."

44.  That the applicant also refired w.e.f 1.1.1996 and he worked upto 31.12.95 and hie
has been granted pension only w.e.£1.1.1996 and therefore the applicarﬁ is also cntitled |

for the benefit of pension on revised pay scale. ‘

4.5.  That ther applicant made arepresentation 27.3.98 for re-fixation of the pension and

~ other retirment benefit of the applicant in revised pay scale as per the Rly. Bd. circular

df.5.11.1997 but the respondents withont considering the case of the applicant in proper

manner rejected the same vide order dated 27.11.98 (Annex. A/1) which is tofally illegal.

4.6.  That the applicant recently came to know that the Hon'ble CAT Full Bench decided
this issue and held that employee refired on 31.3.95 is deemed to have effectively retired
from service w.e.£1.4.95 and with reference to fill Be ch Judgement the applicant made ‘

another representation vide dt.27.1.2000 to the respondent No.2 but till date no reply has

been received.
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47, That the whole action of the respondents not fixed the pensidn of the applicant

revised pay- scale w.e.£1.1.1996 as per the Rly.bd. circular dt.5.11.97 is :ﬂ]egal, unjust,
arbitrary, against the rules and therefore the impunged order dt.27.11.98 is liable to be

quashed on the following grounds :

5. GROUNDS:

g Tl T W R

T view of the facts stated above the claim of the applicant is baged on the

following grounds :

a)  Because, the applicant perform his duties on 31.12.95 and he refired only
w.e.£.1.1.1996 and jouly for that reasons he has been grauted his pension w.e£1.1.1996
and therefore the applicant is entitled for the benefits of the Rly.Bd. Circular dt.

5.11.1997 and fixation of his pension in revised pay scale and not granting the same

is not only illegal but also violates Art.14 and 16 of the constitution of Tndia.

b)  DPecause, an identical issue came before the }Ion'l;le Full Beuch in the case of
Vewnkairam Rajagopalan & Anr Versus union of India & ors CAT Mumbai
reported in 2000(1) AT 1 in which the Hon'ble Full Bench held as under:
"Full Bernch considered tﬁe following common questionnof law :
"Whether a Government servant completing the age of his superannation
o 31.3.1995 and relinqushing charge ofhis office in the afternoon of that

day is deemed to have rfetired from service on superammiation with effect

from 31.3.95 itself or with effect with from 01.4.1995 7"
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Answer to the question before the Full bench is as under:
"A Government servant completing the age of superannnation on31.3.1995
and relinquishing charge of his office i the afternoon of that day-1s deemed
to have effectively retired from service with effect from 0.’&.4.]9'9_5‘.” ‘ .
C)  Because, the applicant is rétired w.e.£1.1.1996 and therefore he is sntitled for
all the pesnionary and other benefits which are applicable w.c.£1.1.1996 on the basis
‘ of fifth pay commission report. |
\.J‘
0. Details of the remedies exhansted:
That the applicant declares that he hag availed all the remedies
available with him by way of making representation but no use.
Hence this OA at this stage.
7. Matter not previously filed or pending before the Hon'ble court
¥ That the applicant firther declares that he has not filed any other OA before any bench of

the Tribunal and no case is pending before the Hon'ble Supreme court of India.

8. Relief(s) songht :

In view of the facts and grounds stated above the applicant prays for the

following ' reliefs:

(1) That the Hon'ble Tribunal may graciously be pleased to pass an order of allowing




-

the OA of the applicant with the costs of litigation.

(11) That the Hoﬁ'ble Tribunal may grac-ious‘ly be pleased to pass an order of
quashing the impunged order dt 27.11.1998 declaring to the effect that the action of
the same is illegal and against the rules and therefore the applicant is entitied for his
pesnionary beneﬁtsu;.e.f.l.l. 1996 as per the Railway Boardcircular dt.5.11.1997

in revised pay scales in compliance of fifth pay commission report.

(1)  That the Hon'ble Tribunal may further graciously be pleased to direct the
respondents to re-fix and re-caculate the refirement benefits and pension of the applicant
as per the cir dt.5.11.1997 in revised scale and pay all the arrears of difference of wages

to the applicant with 18% interest.

(iv) Any other relief which the Hon'ble Tribuinal deem fit and proper may also be

grantred to the applicant.

9. Tnterim relief if any praved:

NIL
10. ParaNo.10 isnot applicable as thge application is gbeing made through a legal

practitioner.

il. Particulars of Postal order:
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11. Particulars of Postal order:

(i)No. of Postal order: 2 € 3 }&3
(ii)Date of issning : Z |
(ii) P.0.from issuing: q& )
(iv) Atwhich payable: @ N @/(/\o
cH. N
1 ListolBacloswees =Y

As per Index.

" J\a\f“ 4
VUMM -

1, Ganga Basi /o Sh. Jhaman Singh, r/o 645-A, Shiv Colony, Rewari{Har) do
hereby verify that the contents of above paras No. 1 to 4 are trne fo the best of my
knowledge and paras No. to 12 are to belioved on legal advivee and that I

have not supessed any material facts.

Applincat.
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NORTHERN RAILWAY

No. 841-E/ET-18/ 05/sett datred 27.11.98

Shri Ganga Bast s/o Sh. Jaman Smgh
Ex Guard-RE
HNo.645A, Shiv Colony, Rewari(Har)

Subject: Application of Sh. Ganga Basi Ex-Guard-Re retired on 31.12.95 to the Pension
Adalat for revision of his pension as per fifth pay commission pay scale.

In above subject it is informed that you sent an application to the Pension Adalat 98 for

revision of your pension as per Fifth pay commission pay scales. That you were retired on
31.12.95 therefore you are not entitled for revised your pension as per fifth pay commision pay
scale. This pension is admissible only for the persons who retired after 1.1.1996.

————

For Divisional Per. officer,
Northern Rly. Bikaner.

Copy to:
CP1 & Ads Br.
In ref'to your letter No. 786E/Pensmn Adalat PP/PA-54 dated 27.10.98.

True English Translation.




| £ roms Gengo Basi a/o Sh, Jbaman Singh,

o A

/o 645 A Shiv Cology, Rovari(Har)

Dy 2?01,.62000

Yo

Tha Divistonsl Refluay Manager,
Nocthen Nailuay, Bikaer,

Sybjact 2 Fixation of Penaion g rpvissd pey scele,

Rofs Vour offico lettar No,B4%et/ET=18/05/Sstt dated 27511298,

ﬁrg
1 an 8 retired Rglluay employ s who was working as Guard A
at Railuay Staticn, Ruwgpl ot the time of my retirencnt,

2, Thet I was performed my duties ti11 31.12.95 sad retirsd e O o

10721996, It i submiitsd that I was 4z‘anLe1 my service ponslon an

_othar benefits on ths baesis of pry soale at that time, 1t gt

sutnitad that aftar Fifth pay commission renort the penaion and pey

WaCe-foloTe1756 hus bean Bvised but the pracianaikia my pension
has not baen mvigod,

3¢ Thot earlioer I geds a reprﬁs&snt.adon bt the sams wos zejspted
vide tha abovo reforred lotter dt,27,11,98 on the ground that
X ussmakim rTotired on 31,1295 WOl kxR kX xag

4¢ Thst 4§t 15 suimitted thot recently CAT fumbad Bonch in Rall
Bench in the coss ofVankatram rajenoplen & Anr Ueraue uoI
dewided on 15 w1099 hala docided thot iF © person ig retired cn

i.S;QE B deaned o ke rEGiTad Qe iy 1,&,93 and he is entitled fo

' tha ha‘zafita which are applzcahla u.e.m.,d.gs ad therefaram
gy caso 13 fully e By the full Zanch Judgoment,

It i g thorsfore, ragpectfully praysd thet

the s =2 Bam my eage mgy kindly bo reconsider and refix ay

pansion yee fu 14121953 in ficw psy m:ale.,, .tncluding other retireme
- banaﬂts.
T.hanking yale -

J Vours faf thfully,

{Gange Basi)EmuGuard®a®




Pensioners Association, Rewari (Haryana)

- Regd. No. 212
Rilsway Afiiliated to Bharat Pensioners Samaj
Ths All India Federation of Pensioners Association, New Delhi 60.
( Regd. No. S 2023 of 62-63 )

No. PA/RE/__Optg=/98/ 57 ( ¢ Dated _27,5.98,
From SN Gupets Reta O A& .\.R.)
General Secretary
Pensioners Associatiofi = ™ o,
Shiv Colony, Gali No. 2 The Sr, DiJio.‘Lunal Persaaneld 0Offi-
cer, e ¥3y. Bikaner,

House No. S-152
Near Kankar wali
Rewari (Haryana)

Subjec t = Representatian in faviur of
- shxl Gungapasi, Retd, Guard &
Rewdrli at.z'l.s 98 :

se0e00®

- p ear sir,
‘Please find encloaed herewith a represe”

ntatia dt,27.5.98 in cdmnectim with:the r.visicon
 pensim atc. who r@‘&ired on 31,,.;4,95 for j@&.r{% RALS
naces&ary actzcn - h SR : . .

1f

This assacis tian desires . the b his case
mqu be camsidered as per ywr letter NO,720°E/8/x
II pensicn /P=ld4  dt;8,1,98/236,2.,98 aud his all
benefitw® may kindly be’ given to him

. g Thenks,
‘Yours Sincerel
: é:’ ’\.]_ //L ,_//

| T (. SHN.GUPTR)
DA/as 61'.)926. L Gcrtr“‘ Sceretary
S ' - Riy Teniie L caseeciation
. c@y to :. shri Gmga ' Basi . L\L- v dana lu-/L \)L k;ll )
: Retired Guard A, . .

Rwdri for miematim.
pleasgy v
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R.B.E. No. 142/97

Subject : Ymplementation of Governments’s decision on the recommendations of
. the Fifth Central Pay Commission — Revision of Provisions regulating
pension/commutation of pension.

: [No. F(E)IIII97IPN1132, dated 5.11.97]

In pursuance of Government’s decision on the recommendations of the Fifth Central
Pay Commission, the President is pleased to introduce the following modifications in the
rules regulating pension, DCRG and Family Pension under the Railway Services (Pension)
Rules, 1993 (hereafter referred to as Pension Rules) and commutation of pension under
Railway Services (Commutation of Pension) Rules, 1993.

2. These orders apply to all Railway employees governed by the Railway Services
(Pension) Rules, 1993.
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RAILWAY BOARD'S ORDERS 1997

158
3. Date of Effect :

\/ 3.1 The revised provisions as per these orders shall apply to all Railway servants who

retire/die in harness on or after 1,1,1996. Separatc orders are being issued in respect of
dmployees who retired/died before 1.1.1996.

3.2 Where pension/family pension/DCRG/Commutation of pension has already been
sanctioned in cases occuring on or after 1.1.1996 the same shall be revised in terms of
these orders. In cases where pension has been finally sanctioned on the pre-revised orders
and if it happens to be more beneficial than the pension becomin_ due under these orders,
the pension alrcady sanctioned shall not be revised o the disadvantage of the pensioner
in view of Rule 90 of the Railway Scrvice (Pension) Rules, 1993.

4, Emocluments :

4.1. The term ‘Emoluments’ for purposes of calculating the various pensionary
benefits other than Retirement/Death Gratuity shall mean basic pay as defined in Rule
1203 (i)/R-II (FR9(21(a)(i) which the Railway servant was repeiving immediately before
his retirement or on the date of his death. .

4.2. The term ‘Pay’ in these orders means the pay in the revised scales promulgated
under the Railway Services (Revised Pay) Rules, 1997. :

43. In the case of Retirement/Death Gratuity, DA admissible on the date of
retirem2nt/death shall also be treated as emoluments along with the emoluments as defined
in paragraph 4.1 above. Accordingly, Rule 70(3) of Pension Rules, shall stand modified
to the effect that the emoluments for the purpose of gratuity admissible under this Rule
shall be reckoned in accordance with Rule 49 and in addition DA admissible on the date
of retirement/death of the Railway cmployce shall also be treated as emoluments.

5. Pension :

Pension shall continue to be calculated at S0% of average cinoluments in all cases
and shall be subject 1o a minimum of Rs. 1.75/- and maximum up to 50% of the highest
pay in the Railways. (The highest pay in the Railways is Rs. 26,000/- since 1,1.1996).
Accordingly the provisions of Clauses (a) and (b) of sub-rules (2) of Rule 69 of the Pension
Rules shall stand modified. The other provisions contained in Rule 69 shall continue to
apply.

6. Retirement Gratuity Death Gratuity :

The maximum limit of retirement/Death Gratuity shall be Rs. 3.5 lakhs. Accordingly
the first proviso under Rule 70(1)(b) of Pension Rules shall stand modified to the effect
that the amount of retirement gratuity or death gratuity payable under this Rule shall in
no case exceed Rs. 3.5 lakh.

7. Family Pension 1964 :

7.1 Family pension shall be calculated at a uniform rate of 30% of basic pay in all

cases instead of slab system aud shall be subject to a minimum of Rs. 1275 p.m. and a

maximum of 30% of the highest pay in the Railways. (The highest pay in the Railways
is Rs. 26,000 since 1.1.1996. Rule 75(2) relating to Family Pension, 1964 under Pension
Rules §hall stand modified Lo this extent and the cxisting table thereunder will be no longer
operative.




R.B.E. No. 142897

include :

g. Commutation of Pension :

of his pension. According
(Commuuuion of Pension) R
Rules shall continue 10 apply.

retire within 10 months from t
10 months period preceding getiremen

follows :

199

7.2 For the purpose vl grant ol Family Pension, the definition of dannly’ shail also

Railway servant when hefshe was
fi behind ncither @ widow nor

(a) Parents who were wholly dependent on the
dependency criteria

alive provided the deccased cmployce had le
a child. (Clarificatory orders in regard 10 detel
in casc of parents shall be issued separatcly). .
£ widowed/divorced daughter till he/she atins the
{ his/her marriage/remarriage, whichever
be notified scparatcly).

rminasg

) Son/daughter includin
age of 25 years or up 1o the date 0
is earlier (subject 10 income criterion 10

sum payment up to 40%
(2) of Railway Scrvices
visions of these

d o commute for a lump
ns ol sub-rulcs 6(1) and 6
1t stand modified. The other pre

y servant shall be entitl
ly provisio
ules, 1993 sha

A Railwa

y scrvants who have opted for the revised scales of pay and
he date of coming over L0 the revised scale, basic pay for
{ shall be calculated by taking into account pay as

9. Inthecase of Railwa

revised scale — Basic pay
priate to the basic pay at

(iy Forthe period during which pay is drawn in pre-
levant period; and

plus actual D.A. and Interim Relicf-1 and 11 appro
the rates in force on 1.1.1996 drawn during the 12

(ii) For the period during which pay is drawn in revised scale — Basic pay in
the revised scale. :
10. Speci g between 1.1.1996 and 31.12.1997 :

Those who have retired or will b retiring between 1.1.1996 and 3 1.12.997 will have
an option to retain the pre-revised scales of pay and have their pension and death-cum-
retirement gratuity calculated under the rules in force ;mmediately before the coming into
effect of these orders. The pension and death-cum-retircment gratuity in such cases will

be regulated as follows :-
(1) Theterm ‘Emoluments’ will mean ‘Pay’ asdefincd in Rule 1303(1)/R-11 (FR.
9(21)(a)(i) and will include DA up to AICPI 1436 and Interim Relief 1 and
Interim Relief 1.
(ii) Pension will be caiculated at 50% of average emoluments. To the pension
so calculated, dearness relief beyond AICPI 1436 and up to AICPI 1510 at
the prescribed raies shall be added. The amount SO arrived at will be regarded

as pension.

(iii) Death-cum-retirement gratuity shall be
ments at (i) above under the orders in force immediately before the coming

into effect of these orders. The maximum amount of gratuity shall not exceed
Rs. 2,50,000 in terms of Board's letter No. PC-V/95/DCRG, dL 8.895

(Bahri's RBO 1995 P-17N).

al Provision for those Retirin

admissible with reference to emolu-
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(iv) Commutation of pension shall be admissibie in accordance with the orders
in force immediately before the coming into effect of these orders.

(v) Family pension shall be allowed in accordance with the orders applicable
prior to the. issue of these orders and shall be calculated with reference to
basic pay in the pre-revised scale. To the family pension so calculated
dearness relief up to average AICPI 1510 at the rate contained in Board’s
letter No. PC-1V/88/DR/1, (Bahri's RBO 1996 P-32) dated 15.4.96 shall be
added. The amount so arrived at will be regarded as the family pension for
regulating payment of dcarness relief beyond average AICPI 1510.

11. In the case of persons wio retain pre-revised scale and retire or die in haress
subsequent to 31.12.1997, Pension, Retirement Gratuity, Death Gratuity and Family-
Pension, as may be relevant, shall be calculated in terms of paragraphs 5 to 8 of these
orders. The ‘emoluments’ for calculation of pensionary benefits in their case will be the

. basic pay in the pre-revised scale, plus dearness allowance admissible up to CPI 1510 in
terms of Board's letter No. PC-1V/86/DA/1, dated 26.3.1996 (Bahri’s RBO 1996, P-24)

- appropriaic to the basic pay plus two instaiments of interim relief at the rates in force on
31.12.1995, appropriate to the said basic pay.

~e 12, Formal amendments 10 Railway Services (Pension) Rules, 1993 and Railway
Services (Comihutation of Pension) Rules, 1993 in terms of the decisions contained in this
order will issue in due course. Provisions of the Railway Services (Pension) Rules 1993
and Railway Services (Commutation of Pension) Rules, 1993 which are not specifically
modified by thesc orders, will remain unaffected.

| 13. The Pension/Family Pension in terms of these crders will qualify for dearricss
| _ _ relief beyond average AICP1 1510 under the revised paitern being introduced o the
recommendations of the Fifth Central Pay Commission.

R RE Nn.142/97 i
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" NORTHERN RAILWAY OFFIGE OF e
¥ haa ~ NO | 0,007 N s ALY/ BKN
e - ate
TN | Ret.No. 0 /BKN/PEN0195040419
< T - ' Paying Unit
o
; SYNDICATE B3ANK _ _ SYNDICATE BANK
" RINARY RENART
j ““"”32523431 | S.B. Alc. No.
. | PINCO 34377
! -
: SUB : PENSION PAYMENT ADVICE
U Nam Ganga 3asT
ianati - P.P.O. No.
41 Designation: . 5 A - ' 75040449
| Type of Pension” SUPERANN. PENSION with effect from: 3178949447
1. The above named Ahas been sanctioned monthly pension at the following rate :
: Oﬁginal Pension:Rs. #1825,.00- : : ;
1 | (Rupees ONE THOUSAND EIGHT HUNDRED TWENTY FIVE ONLY -
L . Commuted portion of Rs. ##%508,00 ‘
- 4 | (RuPees SIX HUNDRED EIGHT: ONLY ) may be
- 1| deducted from pension every month with effect from el O ( /‘]‘/é toSll 12 2019 © date of
death whichever is eérlier.' However the ﬁeriod of 15 years will be reckoned from the date of
commutation. _
.1 The Pensioner is eligible for relief at 132 per cent every month and for future relief that niay
-1 | be sanctioned from time to time.’
1{ 2 ln the é.vent of death of the Railway Pensioner the Family Pension may be paid at the enhanced
i ’ v : et v et e e =
UL | et : :
(Rupees ‘ . )
‘ from . | to '
) o . and ordinary Family Pension at the rate of Rs.
- ;| (Rupees : )
; thereafter till ‘ o - I
3. The following documents_ are enclosed : : AR _; ‘ B R ’ Sl
. X %] B T - B2 !
1) Joint Photos/Single Photo, duly attesteu.” "™~
N 2) Form 8- Specimen Signatures. ’ ,
S p - 8) Form go- Thumb and Finger Impressions,
S f ~ 4) Pension Payment Order - Disburser's and Pensioner's Copies.
5) Annexure 1 (For Post Office Payment cases only)
N 6) Nomination Form for payment of Jite time arrears.
7) Statement of Personal Identiﬁgatign.Mirﬁsv; N R} e =
T Copyo U EA?& w@ﬁp@ﬁpgﬁgspgnsemew Delhi. TR/ R TR T
P10 3 sism, SHIVI CoLony: - T R, TR
C S "NEAR RLY- COLONY '
o REWART.




ADMINISTRATIVE
TOTAL JUDGMENTS
2000(1) A.T.J.
(FULLBENSE%ﬂﬁﬁég?BUNAg
(CAMP AT NAGPUR)

Original Application Nos. 459/97 and 460 of 1997
: Decided on £5.10.1999

Venkatiam Rajagopalan and Anr. —_— Applicants
, Versus :
Unio: of India & Ors. Respondents
o PRESENT .

The Hon'ble Mr. Justice K.M. Agarwal, Chairman
" The Hon'ble Mr. B.N. Bahadur, Member (A)
The Hon'ble Mr. S.L. Jain, Member (J)

Superannuation—Retrial Benefits—-Date of Retirement—-A Government
servant.completing the age of superannuation on 31.3.1995 and reiinquish-
ing charge of his cffice in the afternoon of that day is deemed to have effe_c-
tively retired from service w.e.f 1.4.1995-Applicants entitied to the benefits
of O.M. dated 14.7.1995 which provides enhancement of maximum limit of

- gratuity from 1.0 Lakh to Rs. 2.50 lakhs to those Govt. employees who re-

tire or die on or after 1.4.1995 A :
o ORDER

K.M. Agarwal, Chairman:-In both these O.As., this Full Bench has to
consider the following common question of law:

"Whether a Govemment servant compieting t'-e age of his superannuation
- -on 31.3.1995 and relinquishing charge of his office in the afternoon of that

day is deemed to have retired from service on supera::nuation with affect -

from 31.3.1995 itself or with effect from 01.14.19957" *

2. The applicants in the two O.As. were employees of the Postal Department
and retired from service on completion of their age, of superannuation on 31.03.1995.
They als» started getting their pensions with affect from 01.04.1995. O.M. No 7/1/85-
Pt pw (F) dated 14.07.1995 was, thereafter, issued by the Government of India, Ministry
of Pes;onnel,Pubiiq Grievances & Pensions (Department of Pension & Pensioners’ wek
fare), regarding "reatment of deamess allowance. as deamess pay for the purpose of

: " death gratuily and retiement gratuity and raising the maximum iimi of gratuity from Rs.

100 Lakh to Rs. 2.50 Lakh" in the case of "Central Govemment employees who retire or
die on or after 1st April, 1995." The appiicants ‘applied for the benefit arising out of this
oM. daled 14.07.1995, which was rejected on the ground that they had retired on super-

. annuation on 31_.03:1995 and-not on or after 01.04.1995. These O As. have, therefore,

:been filed for directing the respondents to give them the benefit of the said OM. after
treating them to have retired from 01.04.1995. As the question raised in these O.As.
was ponsidered to be of general importance, it was recommended to be referved to lhe
Fq Bench and accordingly the matter has come up before this Full Bench.

3. The Leamed Counsel for the applicants submitted that the appli -
tinued to be in service till the mid night of 31.03.1995 and must.‘;?mlécr:?(:fe?ot?e
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2 ADMINISTRATIVE TOTAL JUDGMENTS

101 i i | Reliance was
deemed to have retired from service with etfect from 01.04.1995. NGe v
placed in the slatutory rules and in a decision of Hyderabad Bench of this Tribu-
nan in T. Krishna Murthy V/s. Secretary. Department of Posts and Others (1997)

35 A.T.C. 353. , ( J .
4. While opposing the contention of the Leamed Counsel for the apphcants_,
the Learned Counsel for the respondents also relied on the very slalgtory rulles
-relied on by the Learned Counsel for the applicanls and put his own interpreia-
tion. T. Krishna Kurthy's case (supra) was tried to be distinguished on two
grounds : One, it was a case of voluntary retirement, whereas the pre;enl cases
a:r~ of retirement on superennuetion; and two, the time and date of retirement in
the reported case were fore-noon of 01.04.1995: whereas in the present cases,
‘hey were mentioned as after-noon of 31.03.1995. The Learned Counsgl also
cited several cases before us, but he fairly conceded that none of them indicated
that in a case of the present nature, the date of retirement wouid be deemed to be
31.03.1995 or 01.14.1995. However, in his multi-focussed arguments, the
Learned Counsel for the respandents triea to impress upon us that the applicants
must be deemed to h-ve retired or ceased from service after the working hours of
the ofiice on 31.03.1995.

5. At the relevant time, F.R. 56 provided that every Government servant
would retire from service "on the afteimoon of the last day of the month” in which
he attained the age of 58 years. Rules 35 of the Central Civil Services (Pension)
-Rules 1972. (in short "Pension Rules)."

“A superennuetion pension shall be granted to a Government servant who
is retired on his attaining the age of compulsory retirement".

Rules 83 (1) of the Pension Rules says:

. "Except in the case of a Government scrvant io whom the provisions of
Rule 37 apply and subject to the prowisic.is of Rule 9 and 69, a pension
other then family pension shall become payable from the date on which
Government servant ceases to be borne on the establishment.”

Accuiding to the Learned Counsel for the respondents, retirement from service -
"on the aftemoon of the last day of the month" would mean severance of relation-
ship of master and servant after office hours of the last day of the month itself.
" That means a ,erson remains in Govemment service for about 17 hours (i.e. from
1.00 a.m. 10 5.00 p.m) on the date of his superannuation and ceases 1o be in .

Counsel says, because he was paid salary for that day. The reasoning appears
to be fallacivus., A person cannot be deemed to be in service for cne parnt of a
-d_ay and out of service for the other part of the day. In cther words, we are of the
‘view that 5uch_an employee retiring from service "on the afternoon of the last day
of the mént_h" is deemed to be continuing in service il the midnight of that day
and accordingly foi all practical and technicaj purposes, he musi be deemed to
have ceased from service or to have actually relired from service on and from the

_‘next date of attaining his age of superannuation, i.e., with effect from .1st of the

month following the last day of the month of Superannuation.

6. Meaning of the word "aftemoon” given on i ' icial Di
: | of the word ‘ page 109 in Prem’s Judicial Dic-
::)c:'r;awrz..Vol. 1,/1992 Edition, published by Bharat Law Publications, Jaipur. is as




3 .

2000(1) Shri Chiranji Lal v. Union of India and Ors.
“Aftemoon - This word has two senses. It may mean the whole time from
noon to midnight; oi it may mean the earlier part of the time, as distin-
guished from the event. ‘When used in a statute its meaning must be de-
termined by the context and the circumstances-of the subject matter (Reg.
v. Knapp. 2 El. & 81 451) (1853) 2 B 447:(451). In9 Geo. 4 ¢. 61, sch C.,
the expression ‘aflemoon divine service' means, i.ie earlier part of the time
. trom noon {o midnight as distinguished from the evening.". .
7. 'Accord'ing to Rule 83 (1) of the Pension Rules, Pension becomes payable
from the date on which Govemment servant ceases to be born on the estab-
lishment.(emphasis given). A Government -servant continues to be born on the
establishment till midnight of the date of superannuation. The decision -of the Hy-
derabad Beiich of this Tribunal in T. Krishna Murthy's case (supra) cannot be
brushed aside out by the Leamed Counsel for the respondents. Retirement may
by voluntary or. on superannuation. The principles for payment of pensian will not
vary on the basis of these distinctions. According to us, "afternoon of 31st of
March® or *farenoon of 1st of April" means one and the same thing and on this ba-
sis also we see no reason to hold that the said cas: is not applicable to the pre-
sent cases. In short, we are of the view that in the present cases the effective
date of retirement would be 01.04.1995 and not 31.03.1995.:"
8.,.- The.dedision of the Supreme Court in Union of India V/s. P. N, Menon & others,
Civil Appeal No. 417 of 1987 and several other cases relied on by the Leamed Counsel
for the respondents in support of his contention need no attention, because they are not
exactly or remotely on the point under consideration. The O.M. dated 14.07.1995 is not
chalienged in these cases and, therefore, the-argument tried to be made with reference
to'cut off date or financial impiications in these cases, is misplaced. S
9. For the foregoing reasons, our answer to the question before this Full
Bench is as follows: - t : ,
A Goverament servant completing the age of superannuation on
31.03.1995_ and _relmqulsh.mg}c_:pargevof his office in the afternoon of that
O?yo4's1 gggnwd to have effeclively (etlred frqm service with effect: from

* 10 ARer answering the question before tlhe Full Bench,. w ' '
: . ; » We would have /ordi-
- narily sent back these_cases to the Division Bench for further hearing and dis’-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHL

M.A,Na...,..\..& .. 2 ....... OF 2000

N % '
0.4.No....,.O) %/S OF 2006

}
, X
IN THE MATTER OF
GANG BASL..roveveresrceeteree it eseene e st s s Applicant
. Versus .
Union of India & Others. .....occcoovvevceeieeece e, Respondents
Misc. Application for condouation of delay in
filing the main O.A.
:3 . MOST RESPECTFULLY SHOWETH:

L That the applicant filed the above noted OA for seeking the relief

of his re-fixation of his pension and other retirement benefits as per the
railway board mstructions in new pay scale and the contents stated in the

main OA be treated as a part and parcel of this MA.

2. Thatit1s relevant to submit here that the respondents rejected the claim of the
applicant vide order dt.27.11.98. It is submitted that afier that the applicant approached

S - many time in the office of respondents but no use.

3. That in the month of December the applicant came to know from the N ews
Paper tha the Full bench of the Hon'ble Tribunal decided identical issue and granted the
relief of the persons and with reference to full Bench Judgement the applicant again

~ made another representation on27.1.2000 but till date no reply has been received.

4. That the cuase of action and relief sought by the applicant is retirement benefits

as per the revised pay scale by fifth pay commission and it is well settled principle of
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PEDES

law the fixation of pay and pension and retirement benefit is a recurring cause of action
of action and not barred by limitation.
It is,therefore, respectfully paryed that in the interest of Justice, the
Hon'ble Tribunal may graciously be pleased to pass an order of
condoning the delay if any in filing the accompanying OA. Any other relief
which the Hon'ble Tribunal deem fit and proper may also be granted to the

appplicant.

!
LR

Applicant,
Verification :

- LGang Basi, the abovenamed applicant do hereby verify that the

contents of above paras are true to the best of my knowledge and that I

have not supressed any material facts,

Applicani,
NewDelhi. \

oy — o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PEINCTIPAL BENCH NEW DELHI,

MANO.enene — OF 2000

N

0.4.Ne OF 20060
IN THE MATTER OF _
Gang Basi.......cccormeinnenrnreineenes etveserasesseenaaarta e aneerseaneaen Applicant.

Versus
Union of ndia & Ofhers. ... Respondents
AFFIDAVIT

0 O 2 0 e et i 0 Ot o

I, Gang Basi, s/o Sh. Jhaman Singh,vr/o Sh. 645 A Shiv Colony, Rewari(Har)

at present at New Delhi do hereby solemnly affirms and declares as under:

L. That I am the applicant in the accompanying MA for the condonation and the |

contents stated there in be treated as a part and parcel of this affidavit. |

hing the co uggfa;lm/ /

2. That the applicant has not taken any for not approj

Verification ;

I, the abovenamed deponent do hereby verify that the contents of above paras are

any material fﬁé/ 4

P oot
., eponent.)l

true to the best of my knowlege and that T have not supress
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N THE CENTRAL ADMINISTRATIVE TBEBUN@L

PRINCIPAL BENCE NEWDFELHL
M.ANo....... I ............. OF 2000
N
LA W [T OF 2000
IN THE MATTER OF
Ganga Bask......c.cooeivererrieiercnnreissresessinnens Meereennreanreeieeens Applicant.
Versus
Union of India & Ohers. ...cccoveeevceeeimicce s Respondents

M.A under rule 6 ofthe C.A.T.(P) Rules.
for grant of permission to file the main OA
before the Hon'ble Principal Bench New Delhi.

MOST RESPECTFULLY SHOWETH:
I. That the applicant 1s a retired faiiway empibyee wio has been retired from Railway

station Rewari and is a permanent r/o Rewari as per the Railway record but know presently
residing in Delln for his treatement along with his son and seeking the relief of his retiement

benefits and the contents stated in the main OA be treated as a part and parcel of the mam OA.

2. That the originaol territorial jurisdiction for the applicants lies at Hon'ble
Chandigarh Bench which 1s situated at the distance of more than 350 Kms from
Rewari where as the Hon'ble Principal Bench is situated only at the distance

of approx. 80 Kms from Rewari.

3. That the applicant is an old man and have no other cource of income lother than a smail
amount of service pension and it will be very difficult for the applicant to file his OA before

Allahabad bench for wants of journey expenditure and other expenditure.

4. That number of matter, from the crmployes of Rewari Station cases are

pending before the principal bench

st
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It is, therefore, respectfully prayed that the Hon'ble Chartman may
graciously be pleased to pass an order of allowing the applicant to file his OA
before the Principal Bench New Delhi . Any other relief which is the

Hon'ble Tribunal deem fit and proper may also be granted to the applicant.

-
WHELIHLUL, ‘
) I, the abovenamed applicants do hereby verify that the contents of above

paras are true to the best of my knowledge and thatl have not ‘
supressed any matenal facls. '

New Dellu

D () /%W y
ke

=
3
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IN THE CENTRAL ADMI&TRAH‘V,B EIEBUNAL

IN THE MATTER OF

GangA BaSL...cecveveeceresrc it Applicant.
Versus

Union of India & Others. ....cccoovveeivivicniniicnsennneninneens Respondents

P.T under Sec.25 of A.T.Act,1985.
for retention of matn OA before
the Hon'ble Principal Bench New Delhi.

MOST RESPECTFULLY SHOWETEL

1. That the applicant is a retired railway employee who has been retired from Railway
station Rewari and is a permanent r/o Rewari as per the Railway record but know presently
residing in Delhi for his treatement along with his son and seeking the relief of hus retiement

benefits and the conitents stated in the main OA be treated as a part and parce! of the main OA.

2. That the originaol territorial jurisdiction for the applicants liés at Hon'ble

Chandigarh Bench which is sitmated at the distance of more than 350 Kms from .

‘Rewari where as the Hon'ble Principal Bench is sifuated only af the distance

of apprdx. 80 Kn from Rewari.

3. That the applicant is an old man and have no other cource of income lother than & small
amount of service pension and it will be very difficult for the applicant to file his OA before

Allahabad bench for wants of journey expenditure and other sxpenditure.

4 That number of matter, from the employes of Rewari Station cases are |

pending before the principal bench ..




I is, therefore, respectflly prayed that the Hon'ble Chariman may
graciously be pleased to pass an erder of retaining the OA of the applicant
’ before the Principal Bench New Dethi . Any other relief which is the |

Hon'ble Tribunal deem fit and proper may also be grasted to the applicant.

HELEHEHYL 1

I, the abovenamed applicants do hereby verify that the contents of above
paras are true to the best of my knowledge and thatl have not

supressed any rmterial facts.

New Delhi

y o /7/&/%_ ‘ ‘




«“'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

._ ~ NEW DELHI
/ : 0.A.No.: 1039  OF 199....../2004....

In the matter of :

Shri/Smt. Gﬁwffa EléSSZ’ ...Applicant(s)
_ Versus -
Union of India & Others | ...Respondents
INDEX
S. No. | Brief Description of Proceedings/ : ~ Page Numbers
~ Documents '
1 Cbu~d54 Qeﬁfy L OA on belalf o of.
2. Am\,@xwxe C. I CGopy o} PS No: 11485
0} 1’99“7- Daln_af 72- - fS”QZ & ~10
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. Place : New Delhi : (P M AHLAWAT)
Advocate for Appheam(s)/Respondents

Dated: 15.02 .2600 ] 7, Shubh Enclave

H-4/5, Pitam Pura
New Delhi- 110034
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINGIPAL
BENCH NEW DELHL
O.A. NO. 1039 OF 2000
IN THE MATTER OF:
SHRI GANGA BASSI A APPLICANT
VERSUS
L UNION OF INDIA & OTHERS RESPONDENTS
COUNTER REPLY TQ OA ON BEHALF OF THE RESPONDENTS.
MOST RESPECTFULLY SHOWETH:
BRIEF HISTORY OQF THE CASE
Shri Ganga Bassi ex Guard/Rewari/Bikaner division retired on
31.12.95 on account of superannuation. He was drawing the salary @
‘ ‘ Rs.2360/- p.m. in scale Rs.1400-2600(RPS) and  paid ‘a!I the
settlement dues accordingly as under:- '

Rs.1825/-P.M. wef. 1.1.96

Pension =

DCRG . = Rs.1,09,461.00
Commut. of Pension = Rs. 76,317.00
PF = Rs.1,97,373.00
Leave Encashment = Rs. 57,683.00
GIS = Rs. 6,566.00

Shri Ganga Bassi had represented in the Pension Adalat held in
1898 at BKN Division to revise his pension and other retrial benefits as
per instructions of Railway Board contained in their letter MNo.
F(E)/lll/97/F’N1/22 dated 5.11.97. Since the said instructions weré not
applicable to‘those employees who retired before 1.1.96 he was
replied accordingly by DRM/Bikaner's lefier No.841-E/ET/18/95/5ett.

dated 27.11.98. Howsever, his pension was revised in November, 99

W in terms of Board’s lefter No F(E)W/98/PN1/29 dated 15.1.1992.




PARAWISE REPLY:

At the outset, the respondents deny each and every

allegations made in the OA except those which are admitted

hereinafter and those which are matter of record. The para-wise reply

i3, however, as under:

1.

@

o
2&3
4.1t0 4.3

The contents of this Para are wrong and denied. It is

submitted that according to Railway Board’'s letter

“No.FE)I97/PN1/22 dated 5-11-1997 (Annexure,C-1), “The

revised provision as per these orders shall apply to ali

Railway Servants who retire/die in harness on or after ‘
1;1—1996". The pay of the a‘pp,liicant was not fixed in
Revised Pay Scale effective from 1-1-19968 and as such
retirement benefits have been paid correctly fo the applicaﬁt
and it is denied that the act of the respondents is arbitrary,
against the rules and against the judgment of the Full Bench

of Hon'ble Tribunal. It is further submitted that the Pension of

the applicant has already heen revised vide PPO No.

0195040419 dated -11-1999 (Annexure, C-ll)) as per
extant instructioné of the Railway Board’ contained in their
letter No. F(EMIV98/PN-I dt. 15.01.99.

These Péras are admitied being a matter of record.

These Paras are not adnﬁiﬁed as stated. It is submitted that
the date of birth of the applicant is 2.12.1837 and he retired

from Railway Service as Guard ‘A’ w.e.f 31-12-1985 after

“noon, It is denied that he retired on 1-1-86. As per the rules

51 along with its note of Rly. Service(Pension) Rules, 1293,
the Rly. Servants refired from the service with effect from the
after noon of the last day of the rmonth in which their date of

retirement according 1o the rule 1301 of the code falls,

without prejudice o the provisions cortained in rules 1802,




payment of refirement benéﬁts has‘already been made as
per extant instructions of the Railway Board.
4.4 The contenis of this Para are édmiﬁed to the extant that the
~applicant worked upto 31-12-1985 . He refired on
superannation in the afiernoon of 31.12.1995. and he was
granted Pension w.elf. 1-1-1996 in the IVih CPC sclag of
pay as per the extant instructions. The pension thus fixed
was further consolidated vide para 4.1. of DOP&W’s
O.M.No. .45/88/97-P&PW(A)  Ptll  dated 27.10.1997
circulated vide Board's letter No.F(E)IV97/PN1/23 dated
7.11.1897 (Annexure, C-llif) read with Board's Ietier
No.F(EMI/O8/PN1/29 dated 15.1.99(Annexure, C-IV) as per
the recommendations of the Vih Central Pay Commission,.
as accepted by the Government.
4.5 The content's of this Para are wrong and denied.. It is

@ submiited that the Pension of the applicant has already been

revised vide PPO No. 0195040419 dated  -11-1999 as per
extant instructions bf the Railway Board dated 15.1.1992
circulated vide DRM's letter No. 720-ECQ/Xii/Pension/P-14

dated 29-1-1899. .
4.6 The contents of this Para are not correct as stated. It is
submitted that the Judgment/Order of Full Bench of Hon’ble
Tribunal is not applicabie in thls present case. It is, however ,
submitted that against this judgment dated 15.10.99 of
| Hon'ble CAT/Mumbai, Writ Petitions have been filed by
Deptt. of Posts in the High Couirt of Mumbai at Nagpur (

No.138/2000 and 516/2000) whio have granted stay on the

effects and operation of the impugned order on 18.4.2000.

P ———————

A copy of the advice received from DOP&PW the nodal

Ny dentt, is enclosed (Annexure-V).




4.7

5(a) 1o 5(¢)

The contents of this Para are not correct as stated and

denied. The applicant is not entiiled {o have his pension

worked out in the Vih CPC Scale of pay introduced w.e.f.

1.1.96 as the same is. admissible to only those who Weré in
service on 1.1.96 and retired from service on or thereafter
having being exercised an option to come over to the revisad
scale of pay introduced w.e.f. 1.1.96.

Thé contents of Grounds are not correct as stated and
denied. It is denied that he retired on 1-1-98. As per the rules
51 along with its note of Rly. Service(pension) Rules,
leQS,(Annexure-\/l) the Rly. Servanits retired from the
service with effect from the after noon of the last déte day of
the month in which their date of retirement according the rule
1801 of the code falls, with.out prejudice to the provisions
contained in rules 1802, 1803 & 1804 of the said rule. ltis
submitted that the pension of the applicant has already been
revised on the basis of Board's letter dated 15.1.1999. ltis
denied that the act of the respondents is illegal and violative
of ariicles 14 and 16 of the Consiitulion of India. The
judgement of full Bench of Hon'ble Tribunal/Mumbai is not
applicable in this present case. The applicant has already
been paid the pensioné‘r’y and other benefits admissible to
him as per extant rules and instructions issued by the nodal
deptt. of the Government of India on all matters concerning
pension etc.

in reply to this Para, it is submitted that the application is not

maintainable under Section 19 & 20 of the Administrative

Tribunal Act, 1985,

Neo comiments.
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In view of the submissions made hereinabove, the applicant
is not entitled to the reliefs claimed by him in the OA which
is liable to be dismissed. with costs.

91012 These Paras need no reply being formal.

PRAYER:

In view Qf the submissions made hereinabove, it is most

respectfully prayed that the Hon'ble Tribunal may be pleaséd fo

dismiss the OA in the interest of justice W

RESPONDENTS.
FOR & ON BEHALF OF UNION OF
INDIA & OTHEE:
THROUGH: 6

(P.M. Ahlawat) - .
Advocate for the Respondents

VERIFICATION:

LA & o ddevi working as Divisional Personnel
Officer, Northern Railway, Bikaner (Rajasthan) do hereby verify that
the contents of Paras 1.4 to 7 & 9 to 12 are Hue to My personal

knowledge based on official record, while those of Paras 2,3 & 8 are

- believed fo be true on Legal advice received and that | have not

Suppressed any material fact. Last Parg is Prayer to this Hon'bla

Tribunal.

Varified at Bikaner on this ¢ da .

ﬂ\gmw@/‘/\"‘
Divisional p,

O & O BEHALE AF 1 ersonnel Offics,

Ay [ N ot =i B2 LN ) --' e

/ AND O e THE UNION OF INDYA
LT, B fan |
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S.Na, PC-V/6
REBE NOz 142/97

Capy of RCLIWQy Board's letter No F(E)III/97/D”I/¢
dated 05=11-1997, from Shri S.Sreeram, Deputy Dlrector

- Flnancod{Estt) III, Railway Board,New Yelhi, addressed to

The @MS/OSDS/CAOS etc, All Indian Railways & Production
Units (As per manllnm LlSt),. .

’ .r

P

Subs Ihplementation of Government's decision on the
- recommendations of the Fifth -Central Pay
n Comm1551on - Rev151on of: provisicns regulating .

b Qe T

In pursuaﬁce of CGovernment's decisicn on the recommendatiens
of the Fifth Central Pay Commission, the President is pleased
te introduce the following modifications in the rules regulating

' pension, DCRG and Family Pension under. the Rallway Services -

'~the_erlwav Serv1ces PenslonL,quesAlQQB

(Pension) Rules,1993 (hereafter referred to as Pension Rules)

.and commutation of Pension under Rallway Serv1ces (Commutatlon

of Pen51on) Rules,l993

2.-- These ordcrs aooly to all Railway Embloyees governed by

g DATW OF ’EFE‘ ) ‘ ST Ff._ IR z‘.; ez

Flyosnrann Lo bt oa

3.1 The revised. provisions.as.per these orders shall apoly
to all Raillway sefvants who retire/die in harness on or aftér
1.1.1996. Separate orders are Jeing issued in reqpect of

‘_emoloyees who retlred/dled hefore 1 1=i996 _;"%{ R .

3.2 Where' Den81on/famlly pension/DCRC/Commutatlon of pen51on :
has already béen sanctioned "in caseés ‘dccuring on or after '

S 1.1.1994 the same shall beée revised in terms of these erders.

In cases where pen51on has been flnally sanctloned on. the

than - the pen51on becomlnﬁ due under these orders, the pen51on

’_already sanctloned -shall. not be revised .to the disadvantage of..
the :pensioner in-view of Rule 90 of:.the- Rallway uerv1ces oL

(Pen51on) Rules,l993 T

4 EMOLUMENTS s

-

4, 1 ‘The term- 'Emﬁlnments‘ for purposes of. calculatlnc the.
varlous pen Lonary Qeneflts other -than- Retlremenb/Death Gratulty
shall mean basic pay -as deflned in: Rule 1303 (1) /R-IT. FRO (21)°
(a)-(£)which ‘tHe- ‘Railway servant. was’ renpivﬁng immediately
bef@re hiF ietirenent e on- the date. of hils death.
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- _f'4,2,fiThéqterm'fPéYI in'ﬁhesegorders*méamsf
' - revised scales.prcmulgated,umder the Reilway
,Pay) Rules,l997,. e LR U e

pay-in ‘the ,
srvices(Reviseq

. "

" 4.3, In the case of Rétipemént/Death*Qratuity,fDAjadmiésiblé
on the date of retirement/death,shall\aisoﬁbéjtéatéd’as‘émolu-
ments alongwith the emoluments as defined in,paragraphwéfl
above, Aocgydingly?Rule“70(3)yofrpeméibb"Rﬁlés,“%hall”é%and
modified?tp]the‘effeqt.thaﬁ_thEaemolumentﬁrfopjﬁhé?bﬁf‘bée of .
gratqitmﬁadmiss;ble?undérfthis.Rule;shall-be*reckbhég"@Qaccor—_
dance with Rule 49 and -in addition DAtadmissiﬁléjbﬁffbA]aate
Qf retirement/death: of the Railwayﬂemployeé”%hall'alSd'be '
treated as emoluments. = - . ... % R <7

| v o

PENSION ;

5.

' * . Pension-shall 'éntinue to be calculated at 50% of average
: emoluments incall,caSes;andwshall_be-Subjéct\to’a-minimum of

Rs.1275/- and maximim upto 50%. of the highest pay in the-

Railways. (The‘higheSt‘bay,in‘the-Railways is Rs.i26,000/-

since 1.1.1996) . Accordingly the provisions of clauses  (a)
éﬁd.(b%%subfrule_(Zf of Rule 69.0f the Pension Rules shall

stand modified,  The other provisions. cpntained.inm Rule 69 )
shall contindé?to“apply;_ ; o T e 5

;-

% W L

6. RETIREMENT GRATUITY/DEATH GRATUITY -z .., .
e The'méx1mﬁm-1imi£3bffreﬁirement/Death‘qggpg;py.shali be'
- R8.3.5 lakhs, Accordingly the first proviso under Rule 70(1)
_(b)VOEAPensLQp;Rules.shall'stand modified to- the effect that
théfamounf”df{retirément_gratuity‘qr‘deathvgrétuity payable:

- under thig Rule. shall'in no case exceed: Rs.3.,5 lakh.

oo .

7.’ FAMILY pENSTON 1964 & . -

Ty Tl1 Family pension .shall be ‘calculated at a uniform rate of
30% Of basic pay in all cases. instead-of alab system and.shall

, be_SubjeétQto'a'minimum of-ngIZZS/évp‘m, and a maximum: of 30%

of the highest pay in the Rallways. (The highest pay in the
Railways 15 'Rs.26,000/~ since 1.1,1996), 5Rule*75(2)~relating_‘
- to Fémily'PénSibﬁb‘,964»ﬁnderjpgnsi0n"Rﬁles_shall stand-
-modified to - this ‘extent and . the. existing table.thereunder'willy
-be'no;longerfdperativég'i,"Q‘ ' - o o

. 142" For the purpose of grant of Family Pension, .the definition
'of 'Family' shall also include: . . LT s
a) Parents who were wholly dependent on the Rallway servant
when he/she was alive provided the deceased employee had,le?t
bahind neither a widéw nor a child. (Clarificatory.orders in
regard to determining dependency’ criteris in case of parentg
shall he issued separately), L . _ S

- ' SN . -jyyoglh AP -cont@.....de
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b):  Son/Daughtef inciuding widowed/dlvoroed dauchnter till
he/she attains the age of 25 years or up. to the date. of his/

"her marriage/remarriage, whichever . is earlier (subject to

income criterion to be notified:sepatately).,

; a
. et
T T

8. . COMMUTATION OF PENSION -

‘A Rallway servant shall be entitled to commute for a ‘
lumpsum payment upto-40% of his pension. Accordingly provisions .
Of sub-rules of§(1) and 6(2) of Railway Services (Commutation
of Pension) Rules, 1993 shall stand modifiéd. The other
provisions of these Rules shall continue to apply.

revised scales of pay and retire within 10 months from the
date of coming over to the revised scale, basic pay for 10
months period prececeding retirement shall be calculated by-
taking into account pay as follgws ;- ‘ ' ‘

ER In the case of Railway. servants who have opted for the -

(1) "For the period during which pay is drawn in pre-revised
scale - Basic pay plus actual DA and Interim Relief~I and

II apnropriate to the basic pay at. the rates in force on 1.1.96

drawn during the reélevant period; and : o

- (11) For the period during which pay is drawn in revised scale - .

Basic Pay in the revised scale.

104  SPECIAL PROVISION FOR THOSE RETTRING BETWEEN 1,1.1996 AND
31-12-1997. ' - ‘ T :

. These who have retired or will be retifihg between 1,1.96

~and 31-12-97 will have an option to retain. the pre-revised scales

of pay and have their pension and death—cum—retirement gratuity
calculated under the yules in force immediately before the
coming into effect of these orders, . The -pension and death-

- cum-retirement gratuity in-such cases will be regulated as Follows:

(1) The term 'Emolumsnts' will mean 'Pay! as defined in Rule .
1303(1) /R-IT(FR-9(21) (a) (1) and will ihclude DA upte -
AICPT 1436 and Interim Relief I and Interim Relief-II,

(11) Pension will be calculated at 50% of average =smolumants.
' Te the pension so calculated, dearness zlief beyond
AICPI 1436 and upto AICPI 1510 at the prescribed rates
shall be added. The amount so arrived at will be regarded
as pensimn, - S :

(1i4) Deathlcum~retirement gratuity shall be admissible with -
.~ reference to emoluments at (i) above under the orders in
- force immediatelv bhefore the comin~ into effect of these
orders. The maximum amount of gatuity shall not exceed
‘R$.2,50,000/~ in tarms of Board!s letter No.PC-V/95/DCRG, -

. dated»BfBAQS- 4
| LAl

g S e

gﬁf?{%BkN | contd......4th




—

.

- (1v)  Commitation of Pension shall be admissible in accsrdance:
_ with the o:ders’in'force«immediateiy before the ‘coming

-

_into effect:of these orders.

. : . : TN - ! ’
(v)  'Family pension shall be allowed in accordance.with the
‘orders applicable prior to the i-sue of these orders and
v .shall begalculated with referesnze to hasic pay in the
pre-revised scale.’ To. the family Pension so calculated

-dearness Trelief upto average AICRI '1510 at the rate . .
contained in Board!s letter No,PC-IV/88/DR/1, dt,15-4-96

. shall be added. The amount SO arrived at will be regarded

as the family pension for regulatingxpayment of dearhess

.1 rslief beyond average AICEW-~1510.

11, In the case of persons  who retain pre-revised scale and

retire or die in harness subsequent to 31-12-97, Pension, Retire—
‘ment Gratuity, Death Cratuity and Family Pension, as may be

relevant shall befca%culatedfin terms of paragraphs -5 to 8 |
of . these orders. Tha "emoluments'! for calculation of pensionary
benefits in their case will be the basic pay in the pre-~-revised

"scale, plus dearness allowance admissible upto CPI-1510-in

- the Fifth Central-Pay Commission.

terms of Board's letter Ne.PC~IV/86/Da/1, dt.26-3-96 appropriate
to the basic bay plus two instalments of interim-relief at the
rates in force on 31-12-95, apprinriate to the s3aid basic pay,"
12. . Formal amendments to Railway Services(Pension) Rules, 1993 -
and Railway Services (Commutationhof'PenSion)'Rgles,1993-in terms
-0f the decisions‘dontaihed in this order will issue in due course
Provisions of the‘RailWay'Serviqesi(Pension) Rules, 1993 and-
RailwayfServices(Commutation'of Pension) Rules, 1993 which are not
specifically modified by these Qrders, will‘remain unaffectedy

13, The Pension/Family;Pension in ﬁerms_of these orders will

qualify for dearness relief beyond average AICPI-1510 under the
revised pattarn being introduced 2n the recommendations of ‘

14, Please acknuwledge reéeipt.

15+ Hindi;ve:sion~wiil follow.
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L AS per Mailing List) | S | ' A

- No.45/86/97-P&PW( A)-Part I dated 27
- Tor mfp‘i‘m‘a'liun and guidance. These instructions shall apply, muratis mutandis to pre-1.1.1996
“Railway: pensioners governed by Railway Services (Pension) Rules, 1993 and Railway Services

~(Extra-ordinary Pension) Rules, 1993, .

_'GOVERNMENT OF INDIA (BHARAT SARKAR)
MINISTRY OF RAILWAYS(RAIL MANTRALAYA)
v 'RAILWAY BOARD

o | SNO.PC-V/ 7 . |

RBENO. 143/97

0

KEM9TPN1I o NEW DELHI Dt. 7,11.1997

All Indian Railways & Production Units

Sll'lb: [n:plementation of Government's decision on the recommendations -
o of the Fifth Central Pay Commission - Revision of pension of
- pre-1996 pensioners/family pensioners el

f

c A copy  of Department  of  Pension % Pensioners’ Welfare's O.M.
th Oct. '97, together with its enclosures, is circulated

1

2 A. c'ob_v of the Q.M. rcfc:_l-red to above has already been circulated to the RcScr\}c Bank
~cf India.and all the nationah’sec? banks as well as the Controllers of Accounts, Accountant
Generals ete, + © { ' '

|

3, A conzordance. of van'ouqi instructions and orders referred to in the enclosed O.M. with

reference to correspmiding Raiiw{ay instructions is indicaied below :-'
: i '

5.No. Para No. O.M.No. & Date of DOP&PW's . No. & Date of corresponding

e Orders . orders issued by Railwav Board

10 41  DOP&PW'S O.\No42/8/96- = PC-IV/88/DR/] dt15.4.96
P&PW(G) dt.20.3.96 -

41 DOP&PW's O.M.No.2/1/87-PIC-II PC-IV/87Tmp/PN dt.15.4.87
dt.14.4.87

[0

3. 43 - DOP&PW’s PC-IV/88/DR/1 dt.3.10.96
O.M.No.42(8)/P&PW(G)/96 ' '

2 . ’-
dr.12.9.96 e S

7 S Po|RKN  Comtd.2-
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3. 47, D()p&p\\ S 4 PC-IV'83DR. 1 d1.2.5.97
' O.MLNo. 47(7)P&P\X((5) 97
dl%497 g o i . ‘
S ; —14 D( )P&P\\ 5 ONL #0 4" 18 95 - PC-\V96 H{(P)_dt.lz.‘).‘)()
| P&PW (VL6 96 :
4 Pleasc au}\novl dge m,upl
5 Hmdlwemon mlltoll(m
| /s. skrEran) @
: Dy Director Finance(Estt.)I
_ R : ' Railway Board
' D% \s abovc ' g
~o. F(E)II1/97 P\l B New Delh Dt711.1997
2 : S o o . N
CL (op» to - g 7';',.
1 _-.:"_The G\JI N.F. Raxlwa\(L onst. ), L 1(). Southern Railway(Const.) :zind L:;n_tr_aL,
L .“.ﬁ__Rmhvav(Lonst ) S ,‘
2T +The F \&L AOs. \H Indmn Rnlwa\s Produutlon Units. N.F. Railway(Const.) and
e Southcm R"ulwa\(tonsl ) ' - ®
S3 s 1 hu Ducctm Gunu al. RDSO. Lucknow l B
O The General \/[anacvcr and FA&CAO, Metro Railway Caleutta
ST he C L\() and FA&CAQ. L()F\I()\\ ~New Dethi - -
() : ";J_The Gencxal \Xamoex and F J\&L AO. CORE Allahabad
7 '=7"~.‘-’;.Thc an,xpal Radwav Staff College'V adodara
g+ iThe, C \O(Corm ), MTP(R) Mumbai
Qi i\' "lhe AO(L onst. )y A\ ITP(RYChennai
]Ci:'fl"l . -_"':.‘The Dlrulor CANTECH Gwalior-474 020 .
[N Thc, Director. RICEN Pune. IRIEEN Nasik Road. IRIMEE Yamalpur
IRISET/Secunderabad
12. . - The Managing Dircctor, RITES. IRCON. IRI'C. CONCOR of India Limited,
-+ Executive Director. CRIS _—
130 The C lnmnan ."md Managing Director. KRC Limited New Delha
H ()mcc of the Chxcf Project Administrator( Telecom i Indian Railway Lentral

Oxoamsw Telecom(IRCOT) C onsultancy. Shn aji Bridge’ New Delhi

WS e
a 5-?-0\3( Contd...3/-
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-'"'.Chxef I\/lmmo Advxsox Ministry of Railways, Dhanbad, Bihar
"I’he Chznnnan. RCC, Lok Sabha Secretariat New Delhi . ‘
'Ihe Chauman RCT/Delhi , .
The (.hauman RRT/;hennai ' -

The Chauman RRJB’{A_]mer Ahmedabad, Allahabad, Bangalore Bhopal, S
Bhubaneshwar Chandigarh, Chennai, Calcutta, Jammu, Gorakhpur, Guwahatl,
Malda, Mumbal Mu%affarpur Patna, Ranchi, Secundcrabad and Tnvandrum

The Ednor : 'Bhartwa Rall'
- The l:ditor lndxan lewav

Chauman Passenger Services Committee

[0 NN

,Membm Passengcr Amenities Comumittee
The Pay & Accounts Officer, Ministry of Railwavs(Railway Board)

=

9 } The Gcm:rdl Secretary, IRCA/New Delhi
: :'"-'30. Thu Commlssloner Railway Safety/Lucknow :
I Llalson Officer, V CPC, Zonal Railways PUs. RDSOTrg. Institutes, Metro. .

———'—-J-
~ Tgé’ SREERAM )

Dy. Director Finance(Estt.) IT
' Railway Board-

‘Rallway/LOlj’l\/IO\N !{CORE/RSC ete.

Y NoFENSIPNIL | ' NEW DELHI . Dt 7.11.1997

-~

' v'.nCovpy (with 100 spares) forwarded to the DAI(Raillways)New Delhi |

o
220 for Financral Comunissioner, Rallv

/-:}_/é/dd Q_,\
> PO/}QJUJ ‘

(‘m-;fd di.




¥ ~ — 15_/- ) R '\_ﬁ . -)J Yo
» ] N \ N
N ‘\
\ . ‘.‘ i\
; N \
o ' ‘ st
TURIF9T-PNT23 | NEW DELHI Dt: 7.11.1997 o
S Lo ' _ l ' Y
- Copy forwarded to :- .jl |
} 1 The. Jvﬂbfﬂl Su.rcmr\ \TIR (with 35 sparcs) !
2. . The Gmcml Sceretary, %H{F(mth 33 spares) S 7 i
. The Mcmbus ot the National Counul Departmental Council and Sccretary Staff ‘
Slde \atxonal Lpunul 13- ( Icroze Shah Road. New Du lhi (with 90 spares) - b
‘ The bcuctan Géneral. FR() AL _ - -
" The Sc(,rc[zm RBSS Gloup A’ Officers” \ssouauon h ,;
L The chsxdunr Raﬂwa\ Bomi Class I Officers' Association :
TThu Seuetan Genuul IRPC )F , ‘ ; ' N o ‘}‘ :
Thc Pxemdmt Indmn Rmmm Class I Officers' Assountmn I
Thu Sccrctan Raﬂwa\ Board \Imj‘,tuml Staft Association
Fhe Seuemr\ R'Ill\\d\ Boaxd Uass IV btaﬂ Association ‘
) B : : tor Seerdtary, Railivay Board H
_‘ Cop\ to:- -i.::.’ : AR '
I’PszPszP‘—\s lo (RB F" NS, \JT \II ML, ARV DG RHS DG:RPF, All' Additional Con ‘; ¥
;qucmbem All QSDs Secietary. All Exécutive Directors, 1S, IS(Ch). IS(C). IS(D). DS(G), L
JDPC-II. DEN;; Dxr(\ﬂ’P) DE(G) JDPC-], IDE(N). IDE(P&A). IDE(GC). JDE(Rep.), ' * |
i.fDE(G), IDE(D&: A) JDI:(Gaz) JDE(W). IDE(GP) IDE(Res.)I, DIF(E). DDPC-IIL, V. \, ¢ §§
DDV(A&P), DDFE)L I & 1. IDE(L), DDE(I R)I I & HT DDE(R)IL P\() IT%H) . }E
‘, gj;L‘S(D), LS(E) W O ’Raﬂ\\a\ Bomd NI
o R
e : P
’ ash-I I HI & I\ Budgot E(P& AL E(G). L(\G)l & I PC-V. PC-IT & V. E(Tig.), e \
I;(’\KPP), E(LR)I & H F(E). O & Special, Secunr\(L) Security( ABE), Accounts HL ERB-[, s ‘t’
I IO, IV, v & Dy G(Pass) G(Ju.c,) E(Welfare), E(SCT). E(O)L, I, I & II(CC), E(GR)I & ’
o i, E(GP), E(GC) BR E(D&~\) Budoet O&M. Code Revision Cell, E(LR)II, ACs-II, P.G, . i
,;1 (Rep)IH/HI’Raﬂwa\. Bomd o N L
. : o A i
1 ' v \mtxonal F uduahon oi R:ulwm Pensioners, 42 14. Motilal Street, T. \'ngar, Madras
e 600 017 . , .
‘The Seuretan (rcnexal National F ederation of Railway Pznsioners. 27:578.
0 Audity apuxam Pal_,hat - 678,006 ' '
3 L Shri R. B I\ulk:mu Prcsldenr M 13 9 Vivekanand Housing Society. \"‘
N Gurumandxr Road Dombl\h(}:ast) Maharashtra - 471 201, .
4 o The Prcsmcm \Hlndm Retired Railway Officers’ \ssoudtmn No0.12-13268. Strect ?
-+ - No. 15, Taranaka Sccundnrabad )
: S L
[
( opy to DOP&P\\ mth rLILr nce 1o lhcu 0. \I N0.43 86°97-P&PW(A)-Part I dt.27.10. 97 o \
2 | A
ﬁ 1%“” | L
o R




. © FNo.45/86/97-P&PW(A)-Part.ll
. . o Government of India
PO B ~ Ministry of Personnel, Public Grievances & Pensions
e Department of Pension & Pensioners Welfare

l New Delhi, Dated the 27th October, 19

OFFICE MEMORANDUM

SLib]‘ect: Impleme'matioﬁvo'f Government's decision on the recommendations of the Fifth Central Pay Commissi
Do Revision - of pension of pre-1996 pensionersfamily pensioners etc. .

S . - .". .o . N . .\ asnes . . ‘ ) ;::n-“-:

" The undersigned is directed to say that in pursuance of Government's decision on the recommendations of Fifth Centrai’Pay

E -.Commission, sanction of the President is hereby accorded to the regulation, with etfect from 1.1.1996, pension/family pension of all

Y

T the pre-1996 pensi_dngrs/family._pensioner§ in the manner indicated in the succeeding paragraphs.

} :'.'2..1". These or'd“efs ':abplly toall pénsiohers/fémily pensioners who were drawing pension/family pension on 1.1.1996 under the Central
“ ..-Civil Services (Pe'n'sio‘n)‘Rules,,'v1'972. CCS (Extraordinary Pension) Rules and the corresponding rules applicable to Railway pensioners
' .. and pensioners’of All.India Services including officers of the Indian Civil Service, retired from service on or-after 1.1.1973.

S ey . . " .

o 22. Séparate 'qrde_:ré‘_rwili bne"iss“'ule'd by the Ministry of Defencs in regard to Armed Forces pensioners/family bénsioners.

', 2.3. These orders 'do.ndt alsd‘aipply to-retired High Court and Supreme Court Judges and other Constitutional/Statutory Authorities
“,. Whose p@ior} etc. is-governed by separate rules/orders. : p
3 31 In these o'r'djefsi-:_,:ﬂ,‘ L - . ‘

U -(a) ‘Existing psjnsiénerf é( ‘Existing Family pensioner’ means a pensioner who was drawing/entitled to pension/tamily pension
“¢ o on31.12.1995; : : ' '

: {b) ‘Exisfiﬁg pensmn' nﬁe,éhs' the basic pension inclusive of commuted portion, it any, due on 31.12.1995. It covers all classes of
~"* pension under the CCS (Pension) Rules, 1972 as also Disability Pension under the CCS (Extraordinary Pension) Rules and

" the co_r.res'p._ohding rules applicable to Railway employees and Members of All India Services. :

- (¢) ‘Existing.family pension’ means the basic family pension drawn on 31.12.1995 under the CCS (Pension) Rules and the
o corresporjding ‘rules applicable to Railway employees and Members of All india Services.

R . i . . . . \
. (d) ‘Existing Dearness Relief' means the relief due lo pensioners/family pensioners upto average CPl 1510,

. 4.1.The pension/férﬁi_l‘yr?pelns‘i‘ddh of existing pre-1996 pensioners/family pensioners will be consolidated with effect from 1.1.1996 by
'+ adding together:-+.." S : S

i) The éxiétjné'pevns'j:on/f,amily pension. }
" ii) Dearness Relief upto CPl 1510 i.e. @ 148%. 111% and 96% of Basic Pension as admissible vide this Department's O 4.

: No. 42/8/96.-P&PW('G);datedl 20.3.19986, ] S
iiim_nterim.Reli_eft.l.‘. P o E ' : -

- V) InterimRelief Il + L | o

) 'v) Fitment weightage @ 40% of the existing pen%iqn/family pension, : o ’33

. of il
. The amount so arrived at wiil be regarded as consolidated pensionfAamily pension with effect from1.1.1996. The upper ceiling vn
* pension/family pension laid ¢ »wn in the Departiment of Pension and Pensioners’ Welfare Office Memorandum No 2/1/87-PIC.[I dated
14.4.1987 has been increased from Rs. 4500/- and Rs. 1250 to 50% and 30% respectively of the highest pay in the Government (The
highest pay in the Government is Rs. 30,000 since 1.1.1 996). Since-the consolidated pension will be inclusive of commuted portion of
*_ pension, if any, the commuted portion will be deducted from the said amount while making monthly disbursements.

.~ 4.2.-Some of the existing pensioners who retired betwesn 31.3.1985 and 31.12.1985 are in receipt of personal pension. The said
~+ personal pension will continue to be granted as a separate element and will not be merged into the pension as consolidated above.

4.3 Since the consolidated pehﬁsion/family pension arrived at as per paragraph 4.1. includes dearness relist upto average index leve!

: | 1510, dearness relief will be admissible therson only beyond index average 1510 in accordance with the revised scheme of dearness ‘

- . relief for which orders are being issued separately. The two instalments of dearness relief sanctioned earlier ffom 1.7.1996 and
1.1.1997 in this Department's Office Memorandum No. 42(8)/P&PW(G)96 dated the_12th September, 1996 and Office Memorandum
No. 42(2)P&PW(G)/97 dated the 3rd April, 1997 respectively shall be adjusted against revised Dearness Relief becoming dus on the

. consolidated pension/tamily pension. : , : ' '

' 4.4, The amount él.r'ead'y' paid on account of Interim Relief lll sanctioned vide this Department’s Office- Memorandum No. 42/18/95-
. P&PW(G)-Vol.ll dated .6.9.1996 will be recovered from the arrears becoming due on consolidation of pension/family pension as in
.+ para 4.1. above and sanctlion of Dearness Relief on consolidated pension/family pension. ‘

o 5.1. Where the consolidated pension/tamily pension in terms of paragraph 4 above works out to an amount less than Rs. 1275/-.1he
- same shall be steppad upto Rs. 1275/-. This will be regarded as pensionffamily pension with effect from 1.1.1996. In the case of

_penhsioners who are in receipt.6f more than one pension, the floor ceiling of Rs. 1275/- will apply to the total of all pensions taken,

. together.

i 5.2. Whers !h}a aisab',ilit'y pen ‘on underthe CCS(EOP) Rules, is drawn in addition to invalid pension under the CCS {(Pension) Rules,
" 1872, the minimum limit of Rs..1275/- will apply to total of two pensions as indicated in paragraph 5.1. Where the disability pension

-.drawn in isolation, .the minimum_limit of Rs. 1275/- will apply for 100% disability. For le se%ree of disability the minimum limit wilt

— +

be proportionatsly less. - e W '
A o . D PO/RUN




6. The employed/re-employed pensioners/family pensioners are not getling dearness releif on pension at present under the exta
- orders. In their case the notional dearness relief which would have been admissible to them but for their employment/re-employment
-.. will be taken‘into-account for.consclidation of their pension in terms of paragraph 4.1. above as if they were drawing the dearness
- relief, Their pay'will be re-fixed w.e.f. 1:1.1996 with reference to consolidated pension becoming admissible to them. Dearness reliet

._.{;-beyond 1.1, 1996 erl however not be admissible to them during the period of employment/re-employment.

7 -The cases of Central Gavernment employees who have been permanently absorbed in public sector undertakings/autonomous
', ‘bodres will be regulated as lollows -

" ".a) PENSION* L
" v Where the Government servants on permanent absorptlon in publlc sector undertakings/autonomous bodies continue to draw

b

* bacome enfitied 16 the restoration of one-third commuted portion of pension as per Supreme Court judgement dated 15.12.1995,
-their cases- wrll not be covered by these orders.

b} ' FAMILY PENSION " dave

In cases where an permanent absorptron in pUblIC sactor undertakmgs/autonomous bodies, the terms of absorption permi, grant
.ollamlly pension under the CCS (Pensron) Rules, 1972 or the corresponding rules applicable to Railway employees/members of
All India Servrces the famrly pension being drawni by family pensioners will be updated in accordance with these orders

-

8. Al Penston Dlsbursrng Authontres |nclud|ng Publi¢c Sector Banks handling disbursement of pen5|on to the Central Government
pensioners arg hereby authorised to pay penswn/lamlly pension to existing.pensionersfamily pensioenrs at the consolidated rates
-without any further authorisation from the concerned Accounts Officers/Head of Office etc. Atable indicaling the existing pension, the
“consolidated | pensmn and ditterence payable from 1.1.1996 is enclosed for ready reference. {Annexure 1). This table may be used
where the pensroner isinreceipt of a single pension onlll Where a pensioner is in receipt of more than one pension, consolidation may
be done separately inlerms of paragraph 4.1 and as indicated in pargraph 5 floor ceiling of Rs. 1275/- may be applied to total pe
- from all ‘'sources taken together. A suitable entry regarding the revised consolidated pension shall be recorded by the penston
Disbursing Authorities in both halves of the Pension Pal/ment Order. An intimation regarding disbursement of revised pension may ba
sent by the pension disbursing authorities to the Office,of CPAQ and Accounts Officer which had issued the PPO in the form given at
‘Annexure-i| so that the latter can update the Pensron»payment Order Register maintained by him. An acknowledgement shall be
obtamed by the Pension Drsbursrng Authorities from Office of CPAO and the respective Accounts Officers in this behalf.

9.1. The consolidated pension/ffamily pension as worked out in accordance with provrsrons of Para4.1. above shallbe treated as final
', - ‘Basic Pension’ with effect from 1.1.1996 and shall quallly lor grant of Dearness Relief sanctioned thereafter in respect ot lollowrng
G categones of pen5|oners/famlly pensionars:-

(i} +Pensioners, who retired between the perlod from 1.1.1986 to 31.12.1995.

iy Famlly pensmners who became entitled for family pension during the periodfrom 1.1.1986 10 31.12.1995 and were sanctioned
family pensmn @ 30% of the last pay drawn by the deceased employee. :

“

N 9.2. Incase of otherpensroners/lamrly pensioners, these orders provide lor revision/consolidation of pension with effectfrom 1.1.1996
-as an interim measure only so as to provide them immediate relief and shall be SUb]BCl to variation. Detailed instructions regarding
- fixation of their pay on notional basis/revision/consolidation of pension/family pension and issue of authorisation in this regard will be

issued separately Pending issue of detailed instructions as stated above, grant of pension/tamily pension to all these pensioners/
+ family pensmners may be continued to be regulated under these orders.

10 The arrears on account of consolidation of per sion would be pard in cash with the stipulation that where amount of arrears is less
_than Rs.5,000/-, it shoutd be paid in one instalment and where it is in excess of Rs.5.000/-, it should be paid in two ‘instaiments; in the
- firstinstalment, payment should be restrrcted to Rs.5.000/- plus fifty percent of their balance amount of arrears. :

‘It is considered desirable that the benelrt of these orders should reach the pensroners as expedmously as possible. To achieve.

_'thls objective it is desired ihat all pension disbursing Authorities should ensure that the revised pension and the first instalment of

arrears due to the.pensioners in terms ol the above orders is paid to the pensioners or credited to their account by 30th November
1997 or before posrtrvely lnstructrons regardrng release of second rnstalment of arrears will be issued later.

1200n thelr apphcatron 1o the persons oeldngmg to Indian Audit and Accounts Depariment these orders issue in consultation with the -
o Comptroller and, Audrtor General of India.

- 13 " Ministry of Agnculture etc are requested to bring the contents of these Orders to the notice of Controlier of Accounts/Pay and
Accounts Officers arid Attached and subgrdinate Offices under them on a top priority basis. All pension disbursing offices are also
advrsed lo promrncntly display these orders on thair notico boards for the: lmnnlrl of ponsionors, ,

: 1

s |

e

Add/t/ona/ Secretary (Pensron)
S To

Al Minlstriels/'D‘ep'artments_ of Government of India.”
F.No. 45/86/97-P&PW(A)-Pt-Il dated 27.10.1997
" Copy to:- SR

(As per Ii:srja(ra‘t:hed). .

) pension separately-<rom the Government, the pension of such abosrbees will be updated in terms of these orders. In casées _ -
“ where the Government-servants have drawn one time lumpsum terminal benefits equal to 100% of their pensions and have*




'l&b\‘e-slhow:'ng Existing Pensior/Family

(7)

P . 4C lidated Pension/ i @ (3) (4) (5 {6) {1 (2) " {3) {4)
S Family Pengion aconf 1os 455' 1411 182 82 89 95 165 | 548 1685 220 120 ;
‘ TR o 456 . 1414. 183 83 89 96 166 | 549 1687 zgo 130 i
- . 457 | 1417 183 B3 @0 87 168 | 550 1689 220 120
/ T Pemen T RM-BM PN P <sai 1420 184 84 SO 97 168| 551 1694 221 121 \
BREP P own o . hom  tom wom | 459, 1423 184 84 g1 97 168 | 552 1696 221 121 \
(ason feson 1.1.65 1466 1.7.66 1.1.87 1.7.97 4G0 | 1425 . 184 [} o1 97 169 | 553 1700 222 122
1.196) 1.1.95) o to lo fo —onkards| g5y 1429 185 85 93 99 170 554 1702 222 122
| 136 30665 311266 30607 462 1431 185 B85 93 99 70| 555 1705 202 122
[{)] {2) (€] @) (5 @] n 463 1435 186 86 93 99 171 556 1708 223 123
- = 464 1437 186 86 93 99 171 557 1711 223 123
375 1275, 245 145 154 164 228 | 465 1440 186 86 93 100 172 558 1714 224 124, 3¢ (
376 1275 242 142 152 161 225 4gs 1443 187 87 94 100 172 | 559 1717 224 124 132 135 o005
377 1275 240 140 149 159 . 223 | 47 1446 187 87 94 101" 173| 560 1719 224 124 132 139 obs
;. 378 12757 237 137 146 156 220 | 4ep 1449 188 88 94 101 174 | 561 1724 225 125 133 140 o7
;0 879 1275 2350 135 144 153 217 | 189 1452 1ss 88 96 102 174 | .562 1726 225 125 133 140 57 |
1380 1275 232 1321141 151 215 47p 1454 188 88 96 102 175| 563 1730 226 126 134 141 27
i1 381 1275 .230 1130 139 148 212 | 471 41438 189 B9 97 103 176 564 1732 226 126, 134 147 228
. cp 382 1275 ..227° 127 .'136 145 209 | 472 1460 189 .89 97 103 176| 565 1735 226 126 134 141 22i
e (- 383 1275, 225 125..134 142, 206 | 473 1464 190 g0 97 104 177 566 1738 227 127 " 135 142 2o
S .0 0884 1275002027122 0 131 140 | 204 | 474 1466 190 - 180 97 104 177| 567 1741 227 127 135 237
. . 385 1275 220 120 128 137 . 201 | 475 1488° 190 ‘90 97 04 177 | 568 1744 228 128 135 - :
: (0386 1275 217 117 126 134 198 | 476 1432 191 o 98 104 178 | 569 1747 228 128 ‘136
So..7 - 8B7 1275 .-215 1157123 132 196 | 477 1474 191 91 98 104 178 | 570 1749 228 128 136
e © 388 +12757 212 112 1121 129 193 | 478 1478 132 82 99 106 180| 571 1754 229 129 138
e 389 1275 . 210. 110 118 126 , 190.| 479 1480 192 92 99 106 180| 572 1756 229 129 138
390 1275.. 207 107 115 124 188 | 480 1483 192 92 99 104 180 | 673 1760 230 130 138
L + 891 71275 205105 . 113 121 ' 185 | 4@ 1486 193 93 100 106 181 | 574 1762 230 130 138
SO o, 892 11275 - 202 . 102+ 110 118" 182 | 482 1489 193 93 100 107 181 | §75 1764 230 120 138
e 071 393 1275 . 20077100 - 108 115 179 | . 483 1492 - 194 o4 101 107 181 576 1768 231 131 -139
di. 0 10394 1275, 197 1 97105 113 1177 | 484 1495 194 "94 101 108 183 | 577 1770 231 131 139
s 3R -1276. 1950 957102 110 11741 485 1497 194 94 101 108 183 | 578 1774 232 132 139
e LG ;1275 192- 921 100 107 171 485 1501 195 95 103 108 184 579 1776 232 132 140
g 397 1275 190 90.' 97 105 169 | 487 1503 195 85 103 109 184 | 580 1779 232 132 140
v, 398 1275 187 87 95 102 166 | 4ag 1507 196 96 104 110 185| 581 1783 233 133 141
v -y .399 1275 185 " B85 ., 92 g9, L1631 489 1509 196 96 104 110 1851 582 1786 233 133 141
. 400 1275 183 83. "90 . 97 161 430 1512 198 o8 104 110 186 583 1789 234 134 142
o . 401 1275 .-180. 80:7'87 94 158 | 491 1515 197 97 104 111 186 | 584 1792 234 134 142 -
i 402 1275178 78~ 84 91 V1S5 492 1518 197 97 104 111 187 585 1794 234 134 142
403 1275 175° 75 B2 88 152 493 1521 198 98 105 111 187 | =8 1798 235 135 143
404 1275 173 73 .79 86 150 494 1524 198 98 105 112 189 | 587 1800 235 135 143
" 405 1275 .170°.70° 77 .83 147 ugg 1526 198 98 105 112 189 | 588 1804 236 136 145
s 406 1275 -168° 68 .74 80 144 | 496 1530 199 99 107 113 189 583 1806 236 136 . 145
SRR 407 1275, 1651 65 .71 78 .- 142 | 497 1532 199 99 107 113\ 190 | 590 1809 ' 236 136 145 - .
- . 408 1276 *164 - 64 _ 71 77 140| 498 1536 200 100 108 , 114 191 591 1813 237 137 145 153'%izqx>
o 409 1279 164. 64 . 71. 77, 141 439 1538 200 100 108 ' 114 191 | 592 1816 237 137 145 153 044
- 410. 1281 164. 64 71 77 - 141 | 500 1540 200 100 108 114 191} 593 1819 238 138 146 153 244
‘ 411. 1285 165 65 72 78 143| 501 1545 201 101 108 | 115 132 594 1822 238 138 146 154 245
412 1287.7 165 65 *-72 . 78 143 | 502 1547 201 101 108 115 1921 595 1824 238 138 146 154 245
‘ . 413 1291 ..166. 66 , 73 79 143 503 1551 202 102 110 116 193 586 1828 239 133 148 155 246
)7 414 12931667, 66 73 ' 79 144 | =04 1553 202 102 110 116 193 | 597 1830 239 139 148 155 o045
N 415 1296 - .166.. 66 . 73 79 144} 505 1556 202 102 110 116 194 | 598 1834 240 140 149 156 248
: . 418 1299.° 167 . 67 " 73 79 . 144 506 1559 203 103 110 116 194 | 539 1836 240 140" 149 156 248
417 1302 T167. 67 .,.74 . 81 146 | 507 1562 203 103 110 117 196 | 600 1838 240 140 149 156 248
.7 418 1305 168’ 68 = 75 B1 " 146 508 1565 204 104 111 118 198 601 1843 241 141 149 157 249
;g9 1308- 1687 6B8.."75. 81' 147 505 1568 204 104 1Mt 118 196 | 602 1845 241 - 141 149 C157 249
* 13107 768 68 75" 81 147 §10 1570 204 104 111 . 118 197 ] 603 1849 242 142 150 ' 157 9250
21 1314 ".169.. 69 .76 .83 ' 14B| 511 1578 205 106 112 © 119 198 | 604 1851 242 142 150 158 250
422 1316 " 169" 69 .. 76 83 ' 148 | 512 1577 005 108 112 119 168 [ 605 1854 242 142 151 158 254
423 1320° 170 70 "77 - B3 149 | 513 1581 203 106 114 120 199 | 606 1857 243 143 151 158 251
© ' 424 1322 170 70 T 77 83 . 1491 514 1583 206 106 114 120 199 | 607 1860 243 143 151 159, 252
o425 1324 <170+ 70 977 B3 | 149 | 515 1586 205 105 114 120 200 | €08 1863 244 144 152 160 253
T, 426 1328 7471 71 178 | B4 . 150 | 516 1589 207 107 114 121 200 | GO9 1866 244 144 152 160 253
427 1330 . 171 71 :78 B4 150 | 537 1532 207 107 114 122 201 610 1868 244 144 1527 160 253
428 1334 °.172 727079 85 152 | 518 1595 208 108 118 122 202 | 611 1873 245 145 153 161 o5
429 1336 172 .72 79 85 1521 519 1598 208 108 115 122 202 | 612 1875 245 145 153 161 255
430 1339:-172:'-72 " 79 86 1531 520 1600 208 108 115 122 202 | 613 1879 246 146 155 162 256
" 431 1342 173 73 .79 86 153 | 521 1605 209 109 117 124 204 514 1881 246 146 155 162 256
¢ 432 1345 173 73 80 86 153 | 520 1607 209 100 117 174 204 | 615 1884 246 146 155 162 256
433 1348 174 74 80 86 '184( 523 1511 210 110 118 194 208 616 1887 247 147 155 162 257
~ . 434 1351 174 . 74 .81 88 1551 524 1613 210 110 118 125 205 617 1890 247 147 155 164 258
<. 435 1353 7174 - 74 781 88 1551 525 1615 210 110 118 125 205 618 1893 248 148 156 164 259
436 1357 175 75 82 88 . 156 526 1619 211 111 118 125 206 | 619 1896 248 148 155 164 259
. 437 1359 175 75 82 B8 . 156 | 527 1627 211 111 118 125 206 | 620 1898 248 148 156 164 259
- 438 1363 .176 . 76 83 90 . 1581 528 1625 212 112 119 126 208 | 621 1503 249 149 158 166 261
2T 4320 1365 176 « 76 | 83 90 1581 529 1627 212 112 (19 126 208 | 622 1905 249 149 158 166 261
- . 440 1368 -.176 - 76 83 .90 " 158 | 5305 1630 ‘212112 1200 127 208 | 623 1909 250 150 159 166 262
441' 1371 177 - 77 - .B3. .90 . 159 531 1634 213 113 120 127 209 624 1911 250 150 159 166 262
442 1374° 177 77 .84 90 159 | 533 1837 213 113 121 127 209 | 625 1913 250 150 150 166 082
. 443 1377.-°178 '. 78 "85 © .91 160 | 533 1640 214 114 121 128 210-] 626 1917 251 151 159 {67 263
444 1380. 1178 .78 .86 92 161 534 1643 214 114 121 329 211 627 1819 251 151 159 167 - 263
445 1382 '178. 7B . 86 92 1611 535 1645 214 114 121 129 211 | 628 1923 252 152 160 168 264
446 1386 179 79 86 .92 162 | 536 1649 215 115 122 109 2121 629 1925 252 152 160 168 264
447 1388 “1179) . 79 86 93 162 | 537 1651 215 115 123 130 912 630 1928 252 152 161 169 265
448 1392. 180 80 .87 94 , 1631 538 1655 216 116 124 131 214 631 1932 253 153 161 169 266
449 1394 180 .80, 87 ' 94 163 539 1657 216 116 124 131 214 632" 1935 253 153 182 169 '~ 266
450 1396 “180 .80 .'87. 94 163 | s40 1660 216 116 124 131 214| 633 1938 254 154 162 170 266
451 1400 @181 81 - .87 .94 164 541 1664 217 117 126 132 215] 634 1941 254 154 162 171 268 |
¢ 452 1402 '181 - 81 ." 88 34 1641 542 1667 217 117 125 132 215] e3s 1943 254 154 162 171 268
- 453 1406 ;. 182. - 82 89 '95  185| 543 1670 218 118 195 132 216 | 836 1947 255:155 153 171 269
‘, 454 1408 182 82 89 85 165 | 544 {673 218 118 126 113 217 | 637 1949 255 155 163 171 2ga
: — - . 545 {675 218 118 126 33 21717638 1953 256 156 185 173 270
| * Till consolidated pansion & DR at revised rato is| 548 679 219 119 127 134 218 | 639 1955 o256 158 185 173 270
i paid or 31.12.97 ‘whichever is sarher, 547 1681 219 119 127 4 218 | 640 1958° 256 156 165 173 571
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1519 4578 608 456 473 489 718 { 1608 4843 644 483 500 517 759 | 1697 5108 679 509 528 6545 801
1520 ~458Q°. 608 456 473 489 718 | 1609 4846 044 483 500 517 759 [ 1698 5112 680 510 529 546 (802
1521 . 4585 . B09.-456 473 -489 719 | 1610 4848 644 483 500 517 760 [ 1699 5114 680 510 529 546 802
1522 "4587 609. 456 473 489 T19 | 1611 4853 645 483 501 518 760 | 1700 '5116 "680 510 528 546 |€02
1523 4591, 610 - 457 474 490 " 719 | 1612 4855 645 483! 518 7601|1701 5121 681 510 529 546 802
1524 - 4583. 610 ., 457 474 490 720 | 1613 4859 646 484 ' 502 518 761 11702 5123 681 510 529 646 |802
1525 4595 610 457 474 490 © 720 | 1614 4861 646 484 | 502 518 761 | 1703 5127 682 511 530 547 (403
1626 14539, 611 458 474 490 720 | 1615 4864 646 484 502 519 762 | 1704 5129 - 682 511 530 547 [803
1527 14801 611 4568 475 491 721 [ 1616 4867 647 485 502 518 762 11705 5132 682 511 530 547 (804
1528 4605. 612 _.459 476 492 722 | 1617 4870 647 485 502 520 764 [ 1706 5135 683 512 S30 547 804
1529 4507 612 . 459 476 492 722 [ 1618 4873 648 486 503 520 764 | 1707 5138 683 512 530 549 |805
1530 46107 612 459 476 492 723 | 1619 4876 648 486 504 521 764 | 1708 5141 684 513 531 549 |806
1531. 4614 « 613 453 476 492 723 | 1620 4873 648 486 504 521 76511709 5144 684 513 531 549 | 806
16324617 *. 613 , 459 476 492 723 | 1621 4883 649 486 504 521 765 | 1710 5146 €84 513 531 543 806
1633 . 4620 614" 460 476 492 723 11622 4885 649 486 504 521 7651711 5151 685 513 532 550 [807
1534 4623 614 460 476 493 724 | 1623 4889 650 487 505 522 766 [ 1712 5153 685 513 532 550 |807
1535 4625 . 614 460 476 493 724 11624 4891 650 487 505 522 7¢6 | 1713 5157 686 514 533 550 | 808
1536 4629 . 615.7461. 478 494 725 | 1625 4893 650 487 505 522 766 | 1714 5159 686 514 533 550 |80g
1537 4631 615 461 478 494 726 | 1626 4897 651 488 505 522 767 | 1715 5162 686 514- 533 550 |809
1538 - 4635. - 616 . 462 479 - 495 727 | 1627 4899 651 488 505 522 767 | 1716 5165 687 515 533 551 8CS |
1539 14637 616 : 462 , 479 ' 495 727 | 1628 4903 652 489 507 524 769 {1717 5168 687 515 533 552 1810
1540 4640 616, 462 479 496 728 | 1629 4905~ 652 489 507 524 769 [ 1718 5171 688 516 534 552 | 811
1541° ) 4844 617 462 479 496 728 | 1630 4908 652 489 507 524 770 | 1719 5174 688 516 534 552 |8n
1542 4647 | 617 .462 479 496 728 | 1631 43912 653 489 507 524 770 | 1720 5176 688 516 535 553 |&n
1543:- 4650 - 618° 463 479 496 728 {1632 4915 653 489 507 524 770 | 1721 ~5181 689 516 535 553 | 812
1544 [ 46537 '618:-463 481 497 729 | 1633 4918 654 490 507 524 770 | 1722 5183 689 516 535 553 | 812
1545 . 4655 618 463 481 497 729 | 1634 4921 654 490 507 525 77111723 5187 680 517 536 553 | 813
1546 . 4059 619 464 481 497 730 | 1635 4923 654 490 507 525 77111724 5189 680 517 536 554 | 813
1647 4661. 619 464 4081 497 720 | 1636 4927 655 481 509 526 77211725 5191 630 517 536 554 | 813
1548 4665 620 465 482 499 732 {1637 4929 . 655 491 509 526 7721726 5195 621 518 536 554 | 8ui
1549 4667 620 465 482 - 499 732 | 1638- 4833 656 492 510 527 774 11727 5197 691 518 536 554 | Eis
1550 : 4669 620 465 482 499 732 [ 1639 4935 656 482 510 527 774 [ 1728 5201 692 519 538 556 | 8i¢
1551« 4674 621, 465 482 493 732 | 1640 4938 656 492 510 528 774 | 1729 5203 692 519 538 556 | 815
1652 4676 621 465 482 499 732 | 1641 4942 657 492 510 528 77411730 5206 692 519 538 555 | 81t
1553 4680 622 ° 466 48B3 | 499 733 | 1642 . 4945 657 462 510 528 774 11731 5210 693 519 538 55 | 815
1554 ' 4682 . 622.". 4G5 483 499 733 | 1643 4948 653 493 510 528 775 [ 1732 5213 693 519 538 555 | 8ie
1555 . 4685 622-, 466 483 439 734 | 1644 4951 658 493 512 529 776 1 1733 5216 694 520 538 556 | 817
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1738 E219 694 520 538 ' 557 B18 {1823 5376 730 547 570 593 8611912 5509 765 573 601
1735 . 5221 694 .'520 538 557 818 |1624 5377 730 547 570 593 862 |1913 5511 766 574 602

| 1736 5225 695 521 539 557 . 819 (1825 5378 730 547 570 593 862 )1914 5512 766 574 602
11737 6227 695 .521 640" 558  B19 1826 5380 731 548 571 sgj " 863 | 1915 5513 766 574 602 =
1738 5231 696 522 541.. 559 821 (1827 5381 731 548 571 59 863.| 1916 5515 767 575 603 632 907 s

1739 5233 696, 522 541, 559 8211828 5383 732 549 572 595 864 | 1917 5516 767 575 603 632 908 v

1740 5236 606 522, 541’ 559 821 [ 1829 5384 732 549 572 595 864 | 1918 5518 768 576 604 633 909 '

1741 5240 ° 697.-522 '541. 559  B21 {1830 5385 732 549 572 595 865 { 1919 5519 768 576 604 633 809 !

1742 5243 697 /522 541" 559 82! 1831 5388 733 £49 572 536 865 |1920 5520 768 576 604 633 909 - .
1743 5246 698 .523. 541 559 B21 | 1832 5389 733 549 572 595 865 [ 1921 5523 769 576 604 633 909

. 5. 1744 5249 -698. 523 542 560 823 | 1833 5391 734 550 577 597 866 |1922 5524 769 576 604 633 910
-~ 71745 5251 698 523 542 560 823 | 1834 5292° 734 550 573 597 866 | 1923 5526 770 577 €06 635 911
% "y746 5255 699 524 543 - 561 824 | 1835 5393 - 734 550 573 597 867} 1924 5527 770 577 606 635 91
1747 5257 ' 699 524 543 561 824 | 1836 5395 735 551 574 508 868 | 1925 5528 770 577 606 635 9N
1748 5261 700 °525 544 562 8251837 5396 735 551 574 598 868 | 1926 5530 771 578 607 636 912

. 1749 5263 700-'525 544 562 825 | 1838 5398 .736 552 575 599 869 | 1927 5531 771 578 607 636 913
.+ 1750 5265, 700' 525 544 562  825|1839 5399 736 552 575 599 B69 | 1928 5533 772 579 608 €37 914
- '1751 5268 .701° 525 544 562° 1825|1840 5400 736 552 575 599 B69 | 1929 5534 772 579 608 637 914
1752 5269 - 701 525.. 544 562, 8251841 5403 737 552 576 600 8701930 5535 772 579 608 637 914

1753 5271702 526 544 .. 563  B27 | 1842 5404 737 552 576 600 870 1931 5538 773 579 608 638 914

1754 5272 702 <626 544 563 827 | 1843 5406 738 553 577 601 871 | 1932 5539 773 579 608 638 915

1755 .5073 ‘702 -.526 544 563 827 | 1844 5407 738 553 577 601 871 1933 5541 774 580 609 639 916

' 1756 5275 703 .527 . ‘545 ~ 564 828 | 1845 5408 738 553 577 601 872 |1934 5542 774, 580 609 633 816
1757 5276 703 '527..546 565 828 | 1846 5410 739 554 578 602 873 {1935 5543 774 “580 609 639 916

758 5278°.704 - 508 547 © 566 830 | 1847 5411 739 554 578 602 873 1936 5545 775 581 610 640 917
1759 5279 ~704- 528 547 566 B30 1848 5413 740 555 579 604 874 | 1937 5546 775 581 610 640 917
74760 5280 704528 547 566 030 | 1849 5414 740 555 579 604 B74 | 1938 5548 776 582 611 641 919
1761 52837.705 528 547. 566 830 | 1850 5415 740 555 579 604 B74 | 1939 5549 776 582 611 641 919
17 705 528 547 566 830 | 1851 5418 741 555 579 604 875 | 1940 5550 776 582 611 641 918
w7 1765286 7064529 548 567 832 | 1852 5419 741 555 579 604 B75|1941 5553 777 582 612 ‘642 919
o, .1764M 5287 706 529 ~ 548 . 567 832 ) 1853 5421 742 556 580 605 876 | 1942 5554 777 582 612 642 920
1765 5288 706 529 548 - 568 832 | 1854 5422 742 556 580 605 B76|1943 5556 778 583 613 643 921
1766 5290 707 530 549 509 B33 | 1855 5423 742 556 580 605 876 | 1944 5557 778 583 613 643 921
-3767 5291 707530 549 ..569 . 833 | 1856 5425 743 657 581 606 878 1945 5558 778 583 613 643 921 '
."17e8 5293 708 531 '.580 570 ° B35 | 1857 5426 743 557 582 607 878 1946 5560 779 584 614 644 o2
1769. 5294, .708. £31 550 ~ 570 B35 | 1858 5428 744 558 583 608 879 | 1947 5561 779 584 614 644 €22

1770 5295 708. 531 550 570 B35 | 1859 5429 744 558 S83 608 879 | 1948 5563 780 585 615 646 924
1771 5298709 "531 550 570 8351860 5430 744 558 583 608 B79 | 1949 5564 780 585 615 646 924

1772 5299 ' 709° 531 ‘550 570 B35 | 1861 5433 745 558 583 608 880 | 1950 5565 780 585 615 646 924

1773 5301 7i0--532 .'552 . 572 837 | 1862 5434 745 558 583 608 880 1951 5568 781 585 615 646 924

;1774 5302 ' 7107532 ,.652 572 B37 { 1863 5436 746 559 584  BO9 881 | 1952 5569 781 585 615 646 G24

'1775 5303 710 532 , 552 572 837 | 1864 5437 746 559 584 609 BB1|1953 .5571 782 586 616 647 926
" 4776 5305 .717 533 553 573 B30 | 1865 5438 746 559 584 610 881 |1954 5572 782 586 616 647 _ 926
1777 53067117 £33 553 573 838 | 1866 S440 747 560 585 611 883} 1955 5573 782 586 616 647 926

1778 5308 - 712. "534 554 574 840 | 1867 5441 747 560 585 611 B8B3 | 1956 5575 783 587 927 |
.1779 5308 712 534 © 554 574 840 | 1848 5414 748 561 586 612 884 {1957 5576 783 587 ‘927 \ .
1780 5310 712 534 .554 574 840 [ 1869 5:'),-‘.4 748 561 586 612 884 [ 1958 5578 784 588 929 |
1781 65313 - 713 534 554 575 820 |1870 5445 748 561 58~ 612 B84 | 1059 5579 784 588 929
.1782 5314 713 534 554 575 840} 1871 5448 743 &61 53¢ 512 B85 | 1960 6580 784 5B8 929 \
4783 5316 714 %535 555 576  p4D | 1R72 5449 749 561 5% G612 BBS | 1961 5583 785 578 929
. 1784 5317 - 714 -.535 555 576  £42 | 1573 5451 750 562 Gun K14 BBE | 1962 5584 785 588 €29 \
1785 5318 714 535 555 576 P42 | 1874, 5152 750 &2 £ 14 8BG | 1963 5586 786 589 a31
178845320 715 (536 556 577  B43 1975 5dsa 750 sa2 w614 BB6 | 1964 5587 786 589 a3
178@@a21 715 536 556 577 @dd 1876 5455 751 r7x R 515 888 [ 1965 5588 786 533 331
1766W 5323 716 537 557 GTFB  Aad | 1877 5456 751 4 -0 615 188 | 1956 6590 787 SO 232 1
1789 5324 T16 537 557 578 Q46 [1¢76 5458 702 ¢ Y  G16  88Y [ 1957 5591 787 . 590 232 |
1790 5325 716 537 557 57 gu5 | 1079 D253 7V : v £16 882 ) 1958 5593  TEB G 034 {
1791 5328 717 537 558 579  B45 | i8R0 5460 772 - 4 G16  8B9 | 1959 65594 788 S a3s i
1792 5329 717 537 558 579 BaG | 1091 5463 7L3 : v w17 820 1970 5595 788 521 Qs i
3793 5331 718 538 559 580 B47 | 1232 5464 753 . wre, =17 BOO | 1971 5598 789 5% SRY
1794 5332 718 538 559 580  B.7 | 1883 5a66 TS4 i+ 59T G18 891 | 1972 5599 789 531 924
1795 5333 . 718 538 559. 580 E47 | 1884 5467 764 i.T 591 618 B91 | 1973 5601 780 592 834
1796 5335 719 539 S50 581 849 | 1885 5468 < 754 35 59t 618 ge1 | 1974 5602 790 592 $35
1767 5336 719 539 560 581  B48 | 1886 5470 765 566 547 619 893 | 1975 5603 790 592 035
1798 5338 720 540 561 583 B49 | 1837 5471 755 565 5 619 893 | 1976 5605 791 583 237
1709 5339 - 720 540 561 583 850 | 1888 5473 756 &E7 LUl 620 ' go4 | 1977 5606 791 583 @37
1800 5340 720 - 540 561 583 450 | 1889 5474 7If ThY 5.3 620 894 | 1978 5608 792 594 939 '
. 1801 5343 721 540 561 583 450 [1890 5475 7E6 7 -, 620 8941979 5609 792 594 039
© 1BL2 5344 721 540 561, 583 850 | 1891 5478 757 - 511 B21  B95 1980 5610 792 59 039
1502 5346 722 541 562 584  85) igg> 5479 757 .. Lt 621 895( 1981 6613 791 594 939
. 1804 5347 722 541 562 584 852 | 1893 5481 7ee 5 H22 8961|1982 5614 7Y S84 939
. 1805 5348 722 541 562 584 852 | 1294 5482 7 T 622 8951|1983 5616 ! 595 241
. 1806 5350 723 542 563 585 853 | 1£95 3483 TIT T 1 5e¢5 622 856 | 1584 5617 i 5G5S a4y,
. 1807 5351 .723 542 564 586  B53 | 1896 5485 70 . 598 623 89811985 5618 T 583 941
1808 5353 . 724. 543 565 587 854 [1£37 586 VT3 T 506 623 898 ] 1986 5620 595 942
1809 5354 -724 543 565 587 845 | 1898 .68 0 v 597 625 B99 | 1987 5621 555 942
1810 5355 543 565 587  8I5 (1809 Sage oo Lo 507 66 B09 | 183”5623 ERYs 343
1811 5358 543 565 5B7 855 [ 1000 6280 TRO CY0 697 65 AGY | 1939 SE24 . 507 944
1812 5359 543 655 587 B85 | 1001 403 7w 870 507 €US 900 1089 5625 V-7 AT 544
1813 5361 - 726 534 566 588 855G | 1602 61 ©7TH G607 625 a00 {1931 sAze TpRo AT 924
1914 5362 726 544 566 588 8L7 | 803 762 571 583 RIS 901 | 1eRT T Tt 944
| i€15 5363 736 544 566 .589  B57 | 1504 762 571 598 6256 @01 | 1833 5631 il Tl a4s
¥ 1p16 5365 727 - 545 567 590  BE53 [ 1555 762 S71 598 €25 901 |19%4 8632 7-3 U9 5453
11817 5366. 7o7. 545 557 590  8L8 [ 190G 763 572 533 €27 902 | 1595 5633 7°8  fud 246
., . 1818 5368 728 ‘546 . 568 591 .CLH9 | 1907 763 72 600 GCo& O 903 | 1995 5635 793 LD 947
, 1819 5369 ' 728 546 568 591 859 (1908~ Thd 1T BU1 823 904 | 1997 5636 792 549 947
. 1820 : 5370° 728 546 ..568 591 860 [ 1909 s£504 T 4 3y 629 904 | 1998 5638 o =i 948
1821 ' 5373 ' 729 -546 .568 591  £GO [ 1910 5505 S ‘1 829 g04 | 1999 5839 BLD  =LD 949
1822 5374 729 ° . a60 [ 1611 Tovg TR L3 e ~3 Q05 | 2000 5640 BN0 END 949
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2001 5643 801 . 600 633 667 949 | 2090 5775 836 627 665 704 99312179 5909 872 654 698 742 1038

2002 5644 801 600 .633 667 949 |2091 5778 837 6o 666 705 994 12180 5910 872 654 ' 698 742 1038

2003 5646' 802 ‘601 634 €68 950 | 2092 5779 837 627 666 705 994 [2181 5913 873 G54 698 743 1038
12004 5647 802 601 634 668 951 (2093 5781 838 628 ney 706 99512182 5914 873 654 698 743 1038
2005 5648 ;802 "601 634 668 951 (2094 5782 B8I8 628 a7 706 995 /2183 5916 874 655 699 744 1040

2006 5650 °:803 /602 635 669 952 (2095 5783 838 625 667 706 99512184 5917 874 655 699 744 1040

. 2007 56517803 .'602- 636 . 670 952 {2096 5785 839 629 ece 707 997 [2185 5918 874 655 699 744 1040
-2008 5653 804 603 ‘637 671 953 | 2097 5786 839 699 oes 707 997 12186 5920 875 656 700 745 1041
2009 5654 B804 603 637 671 954 | 2098 5788 840 630 669 709 998 | 2187 5921 875 656 700 745 1041° .

- . 2010 5655 804 (603 637 671 954 (2099 5789 B840 630 6o 709 998 12188 5923 876 657 701 746 1042
2011 5658 "€05 603 ' 637 671 954 |2100 5790 840 630 eqo 709 998 [2189 5924 876 657 - 701 746 1043

2012 5659 805 603 637 671 954 [2101 5793 841 630 eeg 709 999 12190 5925 876 657 701 746 1043

| 2013 5661 806 604 638 672 955 |2102 g794 841 630 669 709 999 (2191 5928 877 ©57 702 747 1043
2014 5862 "806' 604° 638 672 956 | 2103 5796 842 631 670 710 1000 (2192 5929 877 657 702 747 1043

| 2015 5663, 806- 604 638 673 956 |2104 5797 842 631 70 710 1000 f2193 5931 878 658 703 748 1045

. 2016 5665 807 605 ‘639 674 957 | 2105 5798 842 €31 6ev0 710 1000 {2194 5932 878 658 703 748 1045
‘2017 5666 807 605, 639 674 957 | 2106 7800 843 632 671 711 1001|2195 5933 878 658 703 748 1045
2018 5668.'808' 606 640 ' 675 958 (2107 5801 843 639 672 712 1002 (2196 5935 879 659 704 749 1046

2019 5669 ' 808 606 640 675 958 | 2108 5803 844 633 673 713 1003 | 2197 5936 879 659 704 749 1046
2020+ 5670 -'B08. .606 640 675 959 | 2109 9804 844 633 673 713 1003 2198 5938 BBO 660 705 751 1047

2021 5673 809 606 640 675 953 2110 2805 844 633 673 713 1003|2199 5939 88O 050 705 7o 1048

2022 5674 809 606 640 675 959 | 2111 5808 845 633 vy 713 1004 | 2200 5940 880 660 705 .751 1048

2023 567G 810 6O7 642 677 960 | 2112 ‘5809 845 633 vy 713 1004 12201 ' 5943 8B1 G60 705 751 1048

2024 5677 810° GO7 642 677 961 |2113 5811 846 634 67y 714 1005|2202 5944 881 650 705 751 1048

2025 5678 B10 607 642 677 961 | 2114 5812° 846 634 674 714 100512203 5946 882 661 706 752 1049

2026 5680 811 600 643 678 962 {2115 5813 845 634 evd  7ie 1005 12204 5947 882 651 705 752 1050

2027 5681 811 608 '643 678 962 |2116 5815 847 635 675 T1e 1006 | 2205 5948. 882 661 705 752 1050

2028 5683 812 609 644 679 .963 2117 5816 847 635 €75 716 1007 12206 5950 883 652 707 753 1051

4 [ 2029 5684- 812 609 644 679 963 (2118 5818° 848 635 678 717 1008 12207 5951 883 €62 708 754 1051
c0 29 5685 B12 609 644 679 -964 [2119 5819 848 636 676 717 1008 2208 5953 8B4 663 709 755 1052
2 5688 813 609 '644 680 '964.|2120 5820 848 636 676 717 1008 2209 5954 884 653 709 755 1053
2032. 5689 813 609 644 680 964 2121 5823 849 636 676 717 1008 | 2210 5955 884 653 709 755 1053

. 2033 5691'-B14 610 645 681 965 12122 5824 849 636 676 717 1008 | 2211 5958 885 663 709 755 1053
-1 2034 5692 "B14' 610 645 681 965 2123 5826 850 637 678 719 1010 | 2212 soe9 885 663 709 755 1053
. 2035 5693 814 610 645 681 966 |2124 5827 B850 637 678 719 1010 | 2213 2oa1 886 864 710 756 1054

$ 2036 5695 815 611 646 682 967 (2125 5828 850 637 678 719 1010 | 2214 oap 886 664 7100 755 1055
2037 5696 815 611 -646 682 967 [2126 5830 851 638 679 720 1011|2915 ‘5963 886 664 710 757 1035

2038 5688 816, 612 647 683 968 [2127 5831 851 638 679 750 1012 2216 5965 887 65 711 .758 1056

2039 5699 816 612 647 683- 968 (2128 5833 B52 639 680 721 1013 | 2217 Zoee  gav 685 711 753 1056

2040 5700 . 816 612 647 683 968 (2129 5834 852 639 680 721 1013 | 2218 5368 883 666 712 . 759 1057

2041 5703 ..817- 612 648 684 969 2130 5835 852 639 630 721 1013 2219 5269 888 665 712 759 1057

! 2042 5704 817612 648 684 969 (2131 5838 B53 639 680 722 1013 | 2220 =970 888 665 712 759 1058
© T i +2043 5708 818 613 649 685 970 |2132 5839 853 639 &80 722 \014 12221 5973 8B9 GE6 712 759 1058
v 2044 5707 .818° 613. 643 685 970 |2133 5841 B34 640 681 723 101512222 5974 889 686 712 759 1058
| 2045 5708 818 - 613 649 665 971 12134 5842 'B54 640 681 723 1015 [ 2223 5976 890 667 714 761 1059
2046 5710 ''B19. 614 650 686 972 |2135 5843 034 640 681" 723" 1015 12224 5977 890 €67 714  761. 1050

© 2047 5711 819 614 650 686 972 [2136 5845 855 641 682 724 1010 | 2995 2978 B9 657 714 - 761 1050

| 2048 5713 &20 615 651 688 973 12137 5846 855 641 682 724 1016 (2226 5980 891 G58 715 762 1051

i 2049 5714 820 615. 651 688 973 12138 5848 856 642 683 725 1018 2227 5981 B91 658 715 * 762 1061
! 2050 5715820. 615 651 ess 973 2139 5849 856 642 683 725 1018|2228 5983 6§92 550 TIG 763, 1062
T, 2031 5718 .B217 615 651 688 974 | 2140 5850 856 642 683 725 1018 | 2299 3984 002 66o 716 763 1062
o 2052 57197621 G615 651 688 974 | 2141 5853 857 642 684 726 1018 | 2230 2985 o 568 716 763 1053
2053 5721° '822 . G16 652 689 975 (2142 5854 857 642 684 726 1019 | 2231 t3ss Ao GES 716 754 1063
20545722 822% 616 652 680 975 (2143 5856 858 643 685 727 1020 | 2012 5983  hag 689 716 784 1063

205 5723 82 616 652 689 - 975 | 2144 5857 858 643 685 727 1020|2233 5991 BA4 570 77 765 1064
2056" 5725° 823, 617 653 . 690 977 |214L 5858 B58 643 685 797 1090 | 2934 5992 834 670 717 765 1064

2057 5726° 823" 617 654 691 977 (2146 5860 853 644 686 728 1091 2235 °5983. 894 570 Ti7 765 1065

2058 5728 824. 618 655 - 692 978 |2147 5861 859 644 686 798 1091 2236 5995 895 71 718 765 1066

2059 %5729 824 618 "655 692 978 (2148 5863 860 645 687 730 103 2237 5396 B95 G671 T18 766 1055

2080 5730 824' 618 655 692 978 [2149 5864 860 645 687 730 1023 | 2038 S338 - BYG €72 719 767 1067

2061 5733 ;. 025.618 . 655 692 979 (2150 5865 860 645 6a7 730 1023 12239 5599 698 672  7!S 767 1067

20862 5734 825 618 655 692 979 [ 2151 5868 B61 645 687 T30 - 1093 | 2510 6000 BSG 672 ' 719 767 1087

2053 5735 . 826 619 656 693 98B0 [2152 5869 861 645 687 730 1093 | 241 €003 B97 672 720 768 1068
- 2054 5737 1 826 '619 656 693 980 |2153 5871 862 646 688 731 1095 2242 6004 897 672 720 763 1088 -
12085 5738 B26:-619 455 694 980 [2154 5872 862 646 688 731 .1058 2243 6006 B9S3 673 721 763 1069
2066 5740 827620 657 695 982 | 2155 5873 862 646 688 731  109% 2244 €007 893 673 721 769 1089

2067 5741.. B27..620. 657 €95 982 | 2156 5875 863 647 689 732 1026 } 2245 6008 098 673 721 769 1070
112060 5743 '828 '621 ‘658 695 983 | 2157 5676 863 647 690 733 1096 | omdc 5010 899 6&74 722 770 1071
2089 5744 . 828 621 658 696 983 |2158 5878 864 648 691 734 1036 | 5947 6011 880 674 722 770 1071
w2070 5745 U828 521 653 696 983 | 2159 5879 864 648 691 74 1028 [ 2248 €013 900 675 723 ' 772 1072
. 071 5748 829 621 658 . 695 964 | 2160 5880 864 648 691 734 1098 | 9549 6014 900 675 723 772 1072
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6810 1036, 777 - 843 882 1223 |2v79 7043 1072 804 872 913 1265 | 2768 7276 1108 831 902 842 1308 |
6815 1037 777 843 863 1223 | 2680 7045 1072 804 872 913 1265 |276¢ 7275 1108 831 902 943 1307
2592 6817 .1037 777 ‘843 883 1224-|2681 7049 1073 804 872 913 1265 |277C 7280 1108 831 902 943 1307
2593 6820 1038 © 778 844  BB3 1224 [ 2682 7052 1073 804 873 914 1266 | 2771 7284 1109 831 902 . 943 1307
2594 6822°.1038° 778 ' B44 883 1224 [ 2683 7055 1074 805 874 914 1267 | 2772 7286 1109 831 902 843 1307
2595 6824 - 1038 /778 844 883 1225|2684 7057 1074 805 874 914 1267|2773 7290 1110 832 903 945 1309
2596 6827. 1039 . 779 845 B85 1226 | 2685 7059 1074 805 874 914 1267 | 2774 7292 1110 832 903 945 130¢ ;
2597 6829, 1039, 779 845 B85 1226 | 2686 7062 .1075 BOG 874 914 1268 [ 2775 7294 1110 832 - 903 945 1310
2598 6832 1040 780 B46 885 1227 | 2687 7064 1075 806 874 915 1268 [2776 7297 1111 833 903 945 1310
2509 6834 1040 780 ' 846 885 1227 | 2688 7067 1076 807 875 916 1269|2777 7299 1111 833 903 gd5 1310
2600 68361040 780.° B46 885 1227 (2689 7069 1076 807 875 gfs 1269 | 2778 7302 1112 834 905 947 1312
2601 6841 1041 780 .'B46. B86 1228|2690 7071 1076 807 875 916 1269 | 2779 7304 1112 834 905 947 1312
2602 6843 ..1041. 780 ' 846 886 1228 }2691 7076 1077 807 876 917 1270|2780 7306 1112 834 905  947. 1312
2603 6846 1042, 7817 847 887 1229 2692 7078 1077 807. B76 917 12712781 7310 1113 834 905 947 1312
5604 6848- 1042 701 847 BBT 1229 | 2693 7081 1078 808 877 917 1271 2782 7313 1113 B34 905 948 1313
5605 6850 1042 781 847  B87 [ 1229 | 2694 7083 1078 808 877 917 1271 5783 7316 1114 835 906 548 1314
5606 6853 1043 782 .. 848 888 1230 | 2695 7085 1078 808 877 917 1272 o784 7318 1114 835 906 948 1314
2607 6855. 1043 782 . 848 - 888 1231|2696 7088 1079 809 877 919 1273|2785 7320 1114 835 906 948 1314
2608 6858 1044 783 849 ' 888 1231|2697 7090 1079 809 877 919 1273 |2786. 7323 1115 .836 906 948 1314
2609 6860..1044 783 '849 888 1231|2698 7093 1080 B10 878 919 1274 | 2787 7325 1115 836 906 643 "1315
2610 6863 1044 783 850 BSO 1233 | 2699 7085 1080 810 878 919 1274 | 2788 7328 1116 - 837 - 908 950 1316
5611 6867 1045 783 - 850 890 1233 2700 7097 1080 810 878 919 1274 | 2789 7330 1116 837 908" 950 1316°
2612 6869 1045 783 850 800 1233 12701 7102 1081 810 879I 920 1275|2790 7332 1116 837 908 950 1316
2613 6_872"1046 784. 850 890 1234 | 2702 7104 1081 810 B79l 920 1275|2791 7337 1117 837 _ 908 850 1317 Iy
2614 6374 {046 784 B850 = 890 1234 [2703 7107 1082 811 8BO 921 1276 {2792 7339 1117 837 908 951 1318|"°
2615 6876 1046 784~ 851 - B0 1234|2704 7109 1002 811 88O 921 1275 | 2793 7342 1116- 838 909 951 1313
2616 6879 1047 785' 851 891 1235|2705 7111 1082 811 88O 92! 1276 | 2794 7344 1118 838 9c9 951 1318
2617 6881 1047. 785 851 891 1235|2706 7114 1083 812 880 g22 1277 | 2795 7345 1118 838 909 951 1318
2618 6884 1048 786 852 B91 12352707 7116 1083 8612 g80 922 1278 | 2796 7343 1119 839 909 952 1020
2619 6887 1048 786 853 ' B92 1237|2708 7119 1084 813 861 go2 1278 | 2797 73st1 1119 839 910 €52 1320
2620 6889 1048 785 853 893 1237 {2709+ 7121 1084 813 . 881 922 - 1278 | 2798 ‘7354 1120 B40 911 953 1321
2621 6893 1049 786 853 893 1238 | 2710 7124 1084 813 882 923 1280 | 2799 7356 1120 840 911 953 .13
2622 ‘6895 1049 786, 853 893 1238 {2711 7128 1085 813 882 923 1280-| 2800 7358 1120 840 911 953 1321
2623 6898 1050 767 853 893 1238 | 2712 7430 1085 B13 882 923 1280 | 2801 7363 1121 840 911 954 1322
o ﬁ-ﬂﬂ;{
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220 NZ3s5 1121 840 911 954 1322 | 2891 7598 1157 B8G67 940 984 1364 [ 2980 7828 1192 894 969 1014 140
2303 7368 1122 841°°912 , '955 1323|2892 7600 1157 867 940 984 1364 (2981 7832 1193 894 969 1014
7370, 1122 841 912 955 1323 | 2893 7603 1158 B68 942 985 1365[2982 7835 1193 894 970 1015 1407 |
2005 7372 .1122° 841912 855 132312894 7605 1158 868 942 "985 1365|2983 7838 1194 895 971 1016 1407 |
2806 7375 -1123..842 912 - 955 1324 (2895 7607 1158 868 942 985 1365|2984 7840 11894 895 971 1016 1408 )
2307 7377 1123 - 842 913 956 1325|2896 7610 1159 B69 942 986 1367 | 2985 7842 1194 BIY5 971 1016 1408
. (?""s 7380 1124 -843 914,. 956 1325|2897 7612 1159 B69 942 986 1367 | 2986 7845 1195 896 971 1016 1408
... 2809 7382 1124 "'B43 --914 956 1325|2898 7615 1160 870 943 987 1367 |2987 7847 1195 B96 971 1016 1409
<2510 7385 1124 ,843 915 957 1327 | 2899 7617 1160 870 943 987 1368 | 2988 7850 1196 897 972 1017 1410
2811 7389 "1125.°843- 915 957 1327 [2900 7619 1160 870 943 987 .1368 [ 2989 7852 1196 897 973 1018 1410
© 2812 7391 1125, 843 -915: 957 1327 [ 2901 7624 1161 370 943 987 1369|2990 7854 1196 897 973 1018 1410
2813 7394 1126 844 915 958 1328 | 2902 7626 1161 870 944 988 1369|2991 7859 1197 897 973 1018 1411
7396 1126 844 '915- 958 1328 [2903 7629 1162 871 945 989 1370 [ 2992 7861 1197 897 973 1018 1411
£815 7398 1125 '844 915, 958 1326|2904 7631 1162 871 945 989 1370|2933 7864 1198 898 974 1013 1412
) 7401 -1127 . 845 - 9167 959 1329 (2905 7633 1162 871 945 989 1370|2994 7866 1198 898 974 1019 1412
-~ 2817 7403 1127.°845 916 '959..1329 (2906 7636 1163 872 945 989 1371|2995 7868 1198 898 974 1019 1412
- 2618 7406 1128 846 . 917. 959. 1329 | 2907 7638 1163 872 945 990 1371|2996 7871 1199 899 974 1020 1414
2819 7402 1128.0 B46 918 960 1331 {2908 7641 1164 873 946 990 1372|2997 7873 1199 B899~ 974 1020 1414
2820 7411 1128, 846 918 960 1331|2909 7643 1164 873 946 990 1372 12998 7876 1200 900 976 1021 1414
2821 7415 1129-'846 918 - 961 1331|2910 7646 1164 873 947 991 1373|2999 7878 1200 900 976- 1021 1415. :
2822 -7417 1129 ..846 '918- 961 1331|2911 7650 1165 873 947 QQP 1373 [ 3000 7880 1200 - 900 976. 1021 1415 i
2823 7420 1130.,847 918. 961 1332 [2912 7652 1165 B73. 947 99t 1373 | 3001 7883 1201 900 976 1021 1415 .
2824 7422 1130, 847 .918 961 1332|2913 7655 1166 874 948 992 1375|3002 7884 1201 900 976 1021 1415
2825 7424 1130 “847 918 961 1333 |2914 7657 1166 874 948 992 1375|3003 7886 1202 901 977 1022 1417
7427 " 11317848 920 962 1333|2915 7659 1166 874 948 992 1375 | 3004 7887 1202, 901 977 1022 1417
© 2827 7429.1131..848-..920 962 1333 [2916 7662 1167 875 948 992 1376 | 3005 7888 1202 901 977 1023 1417
: 2825 7433 1132 . 849" 921. 964 1336|2917 7664 1167 875 948 993 1376 | 3006 7890 1203 902 978 1024 1418
. 2829 7435 1132, 849 921 964 1336 {2918 7667 1168 876 943 993 1376 | 3007 7891 1203 902 978 1024 1418
2830 7437 1132 849 ./ '921 -'964 1336|2919 7670 1168 876 950 994 1378 (3008 7893 1204 903 979 1025 1420
£31, 7441 1133 '849 821" ~ 964 1336 (2920 7672 1168 876 ‘950 994 1378 | 3009 7894 1204 903 979 1025 1420
-2 7443° 1133 'B49 921, 964 1336 2921 7676 1169 876 951 995 1378 | 3010 7895 1204 903 979 1025 1420
. '7446-7?134;xaso 921, 964 1336|2922 7678 1169 876 951 995 1378 | 3011 7898 1205 G03 979 ' 1025 1420
| 2834 7443 -1134:°850° 921 964 1337|2923 7681 1170 877 951 895 1379|3012 7899 1205 903 ‘979 1025 1420
.; 2835 74501134 850 921 964 1337 | 2924 7683 1170 877 951 995 1379|3013 7901 1206 904 981 1027 1422
2836 7453 1135 851 923 965 1337 | 2925 7685 1170 877 951 995 1380 | 3014 7902 1206 904 981 1027 1422
“2B37 7456 -1135. 851-.' 923 966. 1339 {2926 7688 1171 878 952 996 1380 | 3015 7903 1206 904 981 1027 1422
-, 2838 7459 1136,:°852 - 924 . 967, 1340|2927 7690. 1171 878 952 996 1380|3016 7905 1207 905 982 1028 1423
2839 7461 1136-852 . 924 967 1340 [2928 7694 1172 879 953 998 1383 | 3017 7906 1207 905 982 1028 1423
2840 7463 1136° 852 924 967 1340 [2929 7696 1172 879 953 998 1383 | 3018 7908 1208 906 983 1029 1425
2841 7467.1137. 852: 924 -~ 967 1340|2930 7698 1172 879 953 998 1383 | 3019 7909 1208 905 . 983 1029 1425
. V2842 7469 1137 '852.: 92 967 1340|2931 7702 1173 879 954 998 ,1383 | 3020 7910 1208 ‘906 983 1029 1425
"2B43 74721138 853 924 © 967 1341 (2932 7704 1173 879 954 998 1383 (3021 7913 1209 906 983 1030 1425
..,2644 7474 1138 853 1924 967 . 13471 [ 2933 7707 1174 880 954 998 1383 {3022 7914 1209 906 983 1030 1425
..2B45 7476 11387853 925 968 1341|2934 7709 1174 880 954 998 1384 [ 3023 7916 1210 907 984 1031 1427
., 22846 748071139 854 927 970 1344 | 2935 7711 1174 880 954 998 1384 (3024 7917 1210 807 984 1031 1427
©2847 7482:1139 854 - 927 970 1344 [ 2936 7714 1175 881 955 999 1384 [ 3025 7918 1210 907 984 1031 1427
12848 7485 1140 855 . 927 970 1345 2937 7717 1175 881 955 1000 1386 3026 7920 1211 908 985 1032 1428
2849 7487 1140855’ 927 970 1345 (2938 7720 117G 882 956 1001 1387 3027 7921 1211 908 985 1032 1428
©2850 - 7489 1140, 855. 927 - 971 1345|2933 7722 1176 882 956 1001 1387 | 3028 7923 1212 909 986 1033 1429
2851 7493 1141 855 927 971 1345|2940 “7724 1176 882 -956 1001 1387 | 3029 7924 1212 909 986 1033 1430°
2652 7495 11417855 927" .971 1345|2941 7728 1177 882 957 1001 1387 | 3030 7925 1212 909 986 1033 1430
L2853 7408 1142856 927 . 971 1346|2942 7730 1177 882 957 1001 1387 [ 3031 7928 1213 909 G687 1034 1430
. 2854 7500, 1142 B56 927 971 13462943 7733 1178 B83 957 1001 1388 | 3032 7929 1213 909 987. 1034 1430
. 2855 7503 1142 856 .7929 972 1347 {2944 7735 1178 8B3 957 1001 1388|3033 7931 1214 910 988 1035 1432
2857505 1143 '857 T 930. 973 1348 | 2945 7737 1178 883 957 1001 1388 | 3034 7932 1214 910 988 1035 1432
205 7508'[1143 '857.° 930 973 1349|2946 7741 1179 884 959 1004 1391|3035 7933 1214 910 988 1035 1432
2858° 7511 11447858 ~930 . 973 1349 {2947 7743 1179 884 959 1004 1391 (3036 7935 1215 911 989 1036 1433
.+ 2859 7513 1144 858 ./930° 074 1349 | 2948 7746 1180 885 959 1004 1391|3037 7936 1215 911 989 1036 1433
2080 7515 41440858 830.'.974 1349 {2949 7748 1180 885 959 1004 1392 | 3038 7938 1216 912 950 ' 1038 1434
- 2637 7519 1145656 930 974 1349|2950 7750 1180 885 959 1004 1392 | 3039 7939 1216 912 990 .1038 1435
;20627 7521 114577858 930 974’ 1349 | 295% 7754 1181 B85 960 1004 1392 [ 3040 7940 1216 912 990 1038 1435
T 2853 75241146859 931 . 974 1351 2952 7756 1181 885 960 1004 1392 [ 3041 7943 1217 912 990 1038 1435 \
2564 7527.'1145--858 '932° 976 1352|2953 7759 1182 886 960 1005 1393 (3042 7944 1217 912 990 1038 1435 . |
2665 7528 1146 859 932  976. 1352 | 2954 7761 1182 B86 960 1005 1393 | 3043 7946 1218 913 991 1039 1436 \
2BSS  T5322 1147 BSO. 933 976 1353 12955 7764 1182 B86 961 1006 1394 | 3044 7947 1218 913 991 1039 1437
2857 7534- 1147 860 ,933 976 1353 |2956. 7767 1183 887 962 1007 1395]3045 7948 1218 913 991 1039 1437
,2B68 7537 114877861 © 934 976 1353 | 2957 7769 1183. 887 962 1007 1385 [ 3046 7950 1219 914 992 1040 1438
(2869 7539 1146 .-861 934 977 1354 (2958 7772 1184 888 962 1007 1396 |-3047 7951 1219 914 993 1041 1438
. 2870 7541 -1148.,861 934 977 - 1354 | 2959 ~7774 1184 888 962 1007 1396 | 3048 7953 1220 915 994 1042 1439
2871 7545 1149 B6Y © 934 977 1354 | 2960 7776 1184 888 963 1008 1396 {3049 7954 1220 915 994 1042 1440
. 2872 7547 1149 BB1 934 977 1354 2961 7780 1185 888 963 1008 1396 [ 3050 7955 1220 915 ‘994 1042 1440
© 2873 TS5t 1150 862 936 ' 979 1356 | 2962 7782 1185 888 963 1008 1396 [ 3051 7958 1221 915 994 1042 1440 i
2874 7553 1150 862 936 979 1356|2963 7785 1186 889 964 1008 1398 [ 3052 7959 1221 915 994 1042 1440
. 2875 7ESE 1150 862 936 979 1357 | 2964 7788 1186 883 964 1010 1399|3053 7961 1222 916 995 1043 1441
.2876 7558 {151 863 936 979 1357 [2965 7790 1186 B89 934 1010 1399 | 3054 7962 1222 916 995 1043 1442
2677 7560 1151 863 936 979 1367 | 2966 7793 1187 BSD 955 1010 1400 [ 3055 7963 1222 916 995 1044 1442
2573 7583 1152 864 937 981 1359 129G7 7795 1187. BOO 965 1010 1400 | 3056 7965 1223 917 996 1045 1443
2879 7565 1152 864 937 981 1359 | 2968 7798 1188 891 966 1010 140Q | 3057 7966 1223 917 . 996.- -1045 1443
26830 TEG7 1152 864 937 - 981 1359 [2969 7800 1188 891 966 1010 1400 | 3058 7968 1224 918 997 1046 1444
2881 7571 1153 864 937 981 1359 [2970 7802 1188 891 966 1011 1401|3059 7969 1224 918 997 1046 1444
2882 7574 1153 'B64 937 981 1360 2971 7806 1189 891 966 1011 1401|3060 7870 1224 918 997 1046 1445
- 2883 7577 1164 865 939 982 1361-(2972 7808 1189 891 966 1011 1401|3061 7973 1225 918 997 1046 1445
2882 7579 1154, 865 939 982 1361 {2973 7812 1190 B892 968 1012 1403 | 3062 7974 1225 918 997 1046 1445 i
© 2885 7581 1154 865 939 - 982 1361|2974 7814 1190 B892 968 1013 1403 | 3083 7976 1226 919 999 1048 1446
, 2896 7584 1155 866 939 982 1361 (2975 7B16 1190 892 968 1013 1404 | 3064 7977 1226 919 999 1048 1447
- 2887 7566 1155 866 .939. . 982 1362|2976 7819 1191 893 968 1013 1404 | 3065 7978+ 1226 919 999 1048 1447
2689 7589 1156" 867 .940 984 1363 2977 7821 1191 893 968 1013 1404 | 3066 7980 .1227 920 1000 ~1049 1448
2889 7591:.1156 867 940 984 1363 [2978 7824 1192 8S4 969 1014 1406 | 3067 7981 1227 920 1000 1049 1448
2850 7593 ‘867 . 940, 1363 | 2979. 7826 1192 894 969 1014 1406 | 3068 7983 1228 921 1001 1050 1449
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i“ (35 4 B A )] {7) (1) (2) (3) {2) (h) {G) [ ()~ — i (4 (5) 16) U] |
. 7984 .1228 921..1001.°1050 1449 | 3158 8118 1264 948 1033 1088 1494 | 3247 8251 1299 974 1065 1125 1537 '
7985 122§ ,921. 1001 : 1050 - 1450 3159 8119 1264 948 1033 1088 1494 | 3248 8253 1300 975 1066 . 1126 1538 ‘
3071 -7988 1229 .921,- 1001 - 1051 1450 3160 B120 1264 948 1033 1088 1434 | 3249 8254 1300 975 1066 1126 1538
‘3072 798¢ 122¢9-. 921 1001 . 1051 ' 1450 | 3161 8123 1265 948 1033 1088 1494 {3250 8255 1300 975 1066 1126 1539 ¥
3073 7591 123074922 1002..1052" 1451 | 3162 8124 1265 948 1033 1088 1495 ]3251. 8258 1301 975 1066 1126 1539 i iﬁ
3074 7992 1230 :'922 1002 1052 - 1451 | 3163 812% 1266 949 1035 1090 1496 | 3252 8259 1301 975 1066 1126 1539 \ )
3075 7993 1230 922 1002- 1052 1452 | 3164 8127 1266. 949 1035 1090 1496 | 3253 8261 1302 976 1067 1127 1540 \ 8
3076 7995 1231..923 .1003 1053 1453 3165 B128 1266 949 1035 1030 1496 3254 8262 1302 976 1067 1127 1541 |
3077 7996 1231,.823 1003, 1053 1453 | 3166 . 813‘) 1267 S50 1036 1091 1497 | 3255 B263 1302 976 1067 1128 1541 ! {
3078 7998 1232 ..924 1004 | 1054, -1454 } 3167 8131 1267 950 1036 1091 1498 [ 3256 8265 1303 977 1068 1129 1542 il
3079 7999 1232 -924 1004 1054 1454 [ 3168 813D 1268 951 1037 1092 1499 | 3257 8266 1303 977 1068 1129 1542 3
‘3080 8000 1232 ::.924. 1004° 1054 1454 | 3169 8134 1268 951 1037 1092 1499|3258 8268 1304 978 1069 1130 1543 { -
3081 8003 1233 . 924 1005. 1055 - 1455 {3170 8135 1268 951 1037 1092 1499 3259 8269 1304 978 1069 1130 1543 )
3082 8004 1233 924 1005 1055 1455} 3171 8138 1269 951 1037 1093 1499 | 3260 8270 1304 978 1069 1130 1544 i
3083 ° BOO6 1234 925 1006 1056 1456 | 3172 8139 1269 951 1037 1093 1500 | 3261 8273 1305 978 1069 1130 1544 .
3084 8007 1234 925 1006 1056 145G [ 3173 8141 1270 952 1038 1094 1501 | 3262 8274 1305 978 1069 1130 1544 ’
3085 8008 1234 925 1006 1056 1457 | 3174 8142 1270 952 1038 1094 1501 | 3263 8276 1306 979 1071 1132 1545
3086 8010 1235 926 1007 1057 1458 | 3175 8143 1270 952 1036 1094 1501 | 3264 8277 1306 979 1071 1132 1546 .
3037 8011 1235 926 1007 1057 1458 [ 3176 8145 1271 9v3 1039 1095 1502 | 3265 8278 1306 979 1071 1132 1546 -
3088 8013 1236 927 1008, 1059 1459 | 3177 8146 1271, g53 1039 1035 1502 | 3266 8280 1307 980 1072 1133 1547 '
3080 8014 1236 ' 927 1008 1059 1459 [ 3178 8148 1272 954 1040 1096 1504 | 3267 8281 1307 980 1072 1133 1547 :
3080 BO15 1236 927 1008 1059 1459 | 3179 8149 1272 954 1040 1096 1504 | 3268 8283 .1308 981 1073+ 1134 1548 :
3091 8018 1237. 927 1008 1059 1460 | 2130 8150 1272 954 1040 1096 1504 | 3269 8284 1308 981 1073 1134 1548
3092 8019 1237 927 1008 1059 1460 3181 8153 1273 954 1041 1097 1504 | 3270 8285 1308 981 1073 1134 1549 ,
3093 8021 1238 928 1009 1060 1461 | 31Gz 8154 1273 954 1041 1097 1505 {3271 8288 1309 981 1073 1135 1549 '
3094 8022 1238928 1009 1060 1461|3185 8156 1274 955 1042 1098 1506 3272 8289 1309 981 1073 1135 1549
3095 8023 1238 928 1009 "1060 1461 31b4’ 8157 1274 955 1042 1098 1506 3273 8291 1310 982 1074 1136 1550 |
. 3096 B8025- 1239 929 1010 1061 1463 | 3185 8158 1274 955 1042 1098 1506 | 3274 8292 1310 982 1074 1136 1550 :
' 3097 8026 1238 929 101 {i- 1062 1463|3186 B160 1275 956 1043 1099 1507 | 3275 8293 1310 982 1074 -1136 1551 \
‘30 8028 1240 -'930 1012 1063 1464 | 3187 8161 1275 9%6 1043 1099 1507 | 3276 8295 1311 983 1075 1137 1552 3
-.30 8029' 1240 930" 1012 1063 ' 1464 | 3188 8163 1276 957 1044 1101 1509 | 3277 8296 1311 983. 1075 1137 1552 !
3100 8030 12407930 1012 1063 1464 ;3189 B164 1276 957 1044 1101 1509 | 3278 8298 1312 984 1076 1138 1553 '
3107 8033 1241 " 930 1012 1063 1465|3190 8165 1276 957 1044 1101 1509 | 3279 8299 1312 984 1076 1138 1553 '
3102 8034 124¢ 930 1012 1063 1465 (3191 8168 1277 957 1044 1101 1509 {3280 8300 1312 984 1076 .1138 1553 o
3103 8036 1242 -931 1013 1064 1466 3192 8169 1277 ©57 1044 ' 1101 1509 | 3281 8303 1313 984 1077 1139 1554
3104 8037 ‘1242 - 931 1013. 1064 1466|3193 8171 1278 958 1045 1102 1511|3282 8304 1313 984 1077 1139 1554
3105 B8O38 1242 .631.1013 1065 1466|3194 8172 1278 g5a 1045 1102 1511 ]3283 8306 1314 985 1078 1140 1555
3106 8040 1243 932 1014 1066 14G8 | 3195 8173 1278 958 1045 1102 1511 3284 8307 1314 985 1078 1140 1555
3107 :8041 1243 .93z 1014 1066 1468 | 3166 8175 1279 959 1046 1103 1512 {3285 8308 1314 985 1078 1140 1556 |
3108 8043 _12421» '933 "1015 1067 1489 3197 8176 1279 959 .1047 " 1104 - 1512 | 3286 8310 1315 986 1079 1141 1557 |
3100 8044 1244933 1015 1067 1469 | 3198 8178 1280 960 1048 1105 1514 | 3287 8311 1315 986 1079 1141 1557
3110 8045 1244 833 1015 1067 1469 | 3199 8179 1280 960 1048 1105 1514 | 3288 8313 1316 987 1080 1143 1558 .
3111 8048 1245 . 933 1015 1067 1470 [ 3200 8180 . 1280 960 1048 1105 1514 | 3289 8314 1316 987 1080 1143 1558 C
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9124
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9353
9355
9358
9360
9362
9365
9367
9370
9372
9374
9378
9380

9383

0385
9387
9390
9392
9395
9397
9398
9402
9404
9407

8409

9411
9414
9416
9418

1513
1513
1514 -
1514
1514
1515
1515
1516°
1516
1516
1517
1517
1518
1618
1518
1519
1519 .
1520
1520
1520
1521
1521
1522,
1522
1522
1523
1523
1524

94211524

9423
9427
9429

9432

9434
9436
9439
9441

‘9444

9446
9448
9452
9454
9457
9459

- 9460

9463
9465
9468
9470
9472
9476
9478
9481
9483
9485
9488
9430
9493
495
9497
9501
9503
9506
9508
9510
9513
9515
9518
9520
9521
9525
9527
9530
9532
9534
9537
9539
9542
9544
9546
9550
9552

9555

9557

- 85589

9562

9564

9567

9569

1524
1525
1525
1526
1526
1526
1827
1527
1528
1528
1528
1529
1529
1530
1530
1530
1531
1531
1532
1532
1532
1533
1533

‘1534

1534
1534
1535
1535
1536

‘1536

1536
1537
1537
1538
1538
1538
1539
1539
1540
1540
1540°
1541
1541
1542
1542
1542
1543
1543
1544
1544
1544
1545
1545
1546
1546
1546
1547
1547
1548
1548

1134
1134
1135
1135
1135
1136
1136

1137

1137
1137
1137
1137
1138
1138
1138
1139

1139

1140
1140
1140
1140
1140

1141

1141
1141
1142
1142
1143
1143

1143

1143
1143
1144
1144
1144

1145,

1145

1146.

1146
1146
1146
1146
1147
1147
1147

1148.

1148
1149
1149
1149
1149

1149 .,

1150
1150
1160
1151
1151
1152
1152

1152

1152
1152
1153
1153
1153
1154
1154
11585
1155

11585

1155
1155
1156
1156
1156
1157
1157
1158
1158
1158
1158
1158
1159
1159
1159
1160
1160
1161
1161

1244
1244
1245
1245
1245
1246
1246
1247
1247
1247
1248
1248
1249
1249
1249
1250
1250
1251
1251

1251

1251
1251
1251
1251
1251
1252
1252
1253
1253
1253

1254 7

1254
1255

1255

1255
1256
1256
1257
1257
1257
1258
1258
1259
1259
1259
1259
1259
1260
1260
1260
1261
1261
1262
1262
1262
1262
1262
1263
1263
1263
1264
1264
1265
1265

-1265

1266
1266
1267
1267
1267
1267
1267
1268
1268
1268
1269
1269
1270
1270
1270
1270
1271
1272
1272
1272
1273
1273
1273
1273

1353
1353
1354
1354
1354
1356
1356

1357
1357

1357
1357
1357
1358
1358
1358
1360
1380
1361
1361
1361
1361
1361
1361
1361

1361

1363
1363
1364
1364
1364
1364
1364
1365
1365
1365
1367
1367
1368
1368

1368,

1368
1368
1369
1369
1369
1370
1370
1371
1371
1371
1371
1371
1372
1372
1372
1374
1374
1375
1375

1375 .

1375

1375 .

1376
1376
1376
1378
1378
1379
1379
1379
1379
1379
1379
1379

1379

1380
1381
1382
1382
1382

1382 -

1382
1383
1383

1363 .

1384
1385

1386 -

1286

1821
1821
1822
1822
1823
1824
1824
1826
1826
1826
1826
1826 |
1827 -
1828
1828
1829
1829
1831
1831
1831
1831
1831
1831
1832
1832
1833
1834
1835
1835
1835
1835
1835.
1837.
1837
1837
1839
1833 |
1840
1840
1841
1841
1841
1842
1842
1842
1843
1843
1844
1845
1845
1845|
1845
1846
1846 | |
1847
1848
1848
1850
1850 °
1850
1850
1850 |
1851 |
1852 |y
1852 |}
1853 |-
1853
1855
1855
1855
1855
1855
1655
1856
1856
1857
1856
1859
1855
1852
1855
1859
1861
18561
1661
1863
1863
1864
1864




1571 1178

1195

Rl

p-PofBkn

\

‘\

: 14 5 o
L W@ @ W ® . o |n w & W w e w | m N@ A @ & e
143870 \SE31.°1548 1161 1273 1386 1865 | 3928 9714 1572 1179 1293 1407 1892 | 3986 9857 1595 1196 1312, 1427
‘agn 9575..1549 1161 1273 1386 1865|3929 9716 1572 1179 1293 1407 1693 | 3987 9859 1303 1196 1312 1427
| 3872 9577 154971161 1274 1386 1865|3930 9718 1572 1179 1293 1407 1893 | 3988 9862 1596 1157 1313 1428 %
3673 9580 1550 1162 1275 1387 1866|3931 9722 1573 1179 1203 1407 1893 | 3989 9064 1398 1197 1313 1429 1922
3874 9582 1550 1162 1275 1387 1866 {3932 9724 1573 1179 1293 1407 1893 3990 9866 1596 1197 1313 . 1420 1922
3875 9583, 1550, 1162 1275 1387 1866|3933 9727 1574 1180 1295 1408 1894 | 3991 9870 1597 1187 1313 1428 1922
3876 9586 1551°1163. 1275 1387 1867 | 3924 9729 1574 1180 1295 1408 1894 | 3992 9872 1597 1197 1313 1429 1922
- 3877 9588 1551 1163 1275 1388 1867 | 3935 9731 1574 1180 1295 1408 1895 | 3993 9875 1598 1198 1314 1529 1923
3878 9591 15521164 "1276° 1389 868 [ 3936 9734 1575 1181 1295 1409 1896 ggg_ gg;g }ggg ”22 ;g;g ;jgg ;gg:
*, 3879 1 9593 1552 1164 ' 1276, 1389, 1869 | 3937 9736 1575 1181 1295 1409 1896 9 20 1e24
.- 3880 9595 "1552 1164 1276 1389 1860 | 3938 9739 1576 1182 1298 1411 1898 | 3996 9882 1599 1199 1316 1431 1925
©+3881 9599 15531164 '1276' 1389 1869 | 3939 9741 1576 1182 1206 1411 18gg | 3997 9884 1599 1199 1315 S1asto 1925
., 3882 9601°-1553-1164 1277 1389 1869 | 3940 9743 1576 1182 1296 1411 1ags | 3998 So5g 1900 1200 5y loe7
3883 9604 .1554.1165' 1278 1390 1870 | 3941 9747 1577 1182 1296 1411 1896 o0 ooss 1600 1200 1317 1i39 leay
% 0 3BB4 9606 1554 1165 1278 1390 1870 | 3942 9749 1577 1182 1296 1411 1898 4500 11120 1800 1350 1431 1611 »iop
., 73885 9608 1554 1165 1278 1390 1671 (3943 9752 1578 1183 1298 1412 1899 °
. 3886 9611 .1555°1166 1279 1391 1872 (3944 9754. 1578 1183 1298 1412 1900 . : .
(3887 96131555 1166' 1279 1392 1672|3945 9756 1578 1183 1298 1412 1900 |Note: Diference in columns 3, 4, 5. 6 and 7 has
3888 9616 15561167 11280 1393 1874 | 3946 9759 1579 1184 1299 1413 1901 been arrived as follows:- ,
3889 9618 1556:1167 1280 1393 1874 [ 3947 9761 1579 1184 1299 1413 1501 . . T !
| '3830 9620 15561167 1280 1393 1874 |3948 9764 1580 1185 1300 1415 1903 |Column 3:Consolidated pension as i coiumi 2 —
3891 9624 '1557. 1167 11280 1393 1874|3949 9766 1580 1185 1300 1415 1903 [B.P. in column 1 + DR dravn + 1A | @
3892 9626 1557 11671281 1393 1874 | 3950 9;67 1580 1185 1300 1415 1903 Rs.50/- P.M. + IR Il @ 10% of 8.P.
5893 9629 1558 1168~ 1282 1394 1875|3951 9771 1581 1185 1300 1415 1903 subject fo a minimum of Rs.50/- P.M.].
3634 19631 "1558-1168 1282 1394 1876 | 3952 9773 1581 1185 1300 1415 1903 _ o
/3895 9633 1558.1168 1282 1394 1876 | 3953 - 9776 1582 1186 1301 1415 1903 Column4:00050./Idaf8dp6n510nasmco/umn?_ﬁ
j 13896 9636 1559 1169 1283 1395 1877 | 3954 5778 1582 1186 1301 1415 1904 . [B.P.in column 1+ DR drawn + IR 1 &
3897 9638 1559 1169 1283 1396 1877 | 3955 9780 1582 1186 1301 1415 1904 Rs.50~ P.M.+ IR Il & 10% of A.P.
3838 9641 '1560-1170. 1284 1397 1879 3956 ©783 1583 1187 1302 1416 1905 subject to a minimum of Rs.5C/- P11, +
| 9899 9643 1560 1170 1284 1397 1879 (3957 9785 1583 1187 1302 1416 1906 IR3 @ 10% 0! 8.P. subject ioaminimum
3 9644 1560 1170 1284 . 1397 1879 [ 3958 9788 1584 1188 1303 1418 1907 " of Rs. 100/- P.M.). :
S . 9648 1561 1170 1284 1397 1879 |3959 9790 1584 1188 1303 1418 1907
3602 9650 1561 1170 1284 1397 1879 | 3960 9792 1584 1188 1303 14i8 1907 Column’'s: Conso/[da[edpens/on as in column 2
3003 9653 1562 1171 1284 1397 1879 | 3961 9796 1525 1188 1303 1418 1907 +DR @ 4% tharacn — [5.5%. in coiumn
+3904 9655 1562 1171 1284 1397 1880 | 3962 9798 1585 1186 1303 1418 1907 1+DRdrawn + 1A | @ Fs.50/ P4 »
3905 9657 1562 1171 1284 1397 1880 | 3963 9801 1586 1189 1305 1419 1909 IRI @ 10% of B.P. subject to 2 minimurm
. 3506 5660 1563 1172 1285 1398 1881 | 3964 9803 1586 1188 1305 1413 1909 of Rs.50/- P.M. + (R 11l & 10% of f1.p
3907 9662 1583 1172 1285 1398 1882 | 3965 9805 1586 1189 1305 1413 1909 bjoct to a mirimum of Fs. 100/ .4 |
/3908 9865 1564 1173 1286 1400 1883 | 3966 9808 ‘1587 1150 1306 1420 1911 subjectioaminimu s R
13509 1 ©667 1564 1173 1286 1400 1883 | 3967 9810 1587 1190 1306 1420 1911 , . o
| 3910 9869 1564 1173 1286 1400 1683 | 3968 9813 1588 1191 1306 1422 1912 |COlumN 6: Conslidated pension 55 b golumn 2.
38119673 1565 1173 1286 1400 1883 | 3969 9815 1588 1191 1306 1422 1912 +DR @ 8% thereon — [B . in column
;.. 3512 19575 1555 1173 1286 1400 1883 [3970 9817 1538 1191 1305 1425 1913 1+ DR drawn + IR | @ Rs.50/ P.M. +
0 3913 9678 156671174 1288 1401 1885|3971 9821 1589 1131 1306 1422 %913 IR @ 10% of B.P. subjecttoaminirium
o 03914 9680 1566 1174 1288 1401 1885|3972 9823 1589 1191 1306 1422 . 1913 of Rs.50/- P.M. + IR Il @ 10% of B.P.
2915 9582 1566.1174 1288 1401 1885 (3973 9826 1590 1192 1308 1423 1914 subjectto a minimum of Rs. 100/- P.4)].
"9916 9385 1567.1175 1289 1402 1887 | 3974 9828 1590 1192 1308 1423 1914 - '
2817 9687 1567 1175 1289 1402 1887 | 3975 9829 1590 1192 1308 1423 1914 [Column 7: Consolidated pansion as in column 2
o 3918 9690 15681176 1290 1404 -1888 | 3976 9832 1591 1193 1308 1423 1916 +DR @ 13% thareon —[E.P. jn column
.. 5319 9692 1568 1176 1290 1404 1888 | 3977 9834 1591 1193 1308 1423 1918 1+ DR drawn + IR | @ Rs.50/- P.M.
o0 3920 9894 1568 1176 1290 1404 1889 [3978 9837 1592 1194 1300 1424 1918 IR @ 10% of B.P. subject to & minimum
. 3921 9698 1569°1176 1290 1404 1889 |3979 9839 1592 1194 1309 1425 1917 of Rs.50/- P.M. + IR Iil € 10% of 8.P.
3922 9700 1569 ‘1176 1290 1404 1889 (3980 9841 1592 1194 1309 1425 1917 subjoctto a minimum cf As.100/- P.M |
9923 9703 157011771292 1405 1890 | 3981 9845 1593 1194 1309 1425 1917 :
no 38 9705 1570.1177 1292 1405 1890 3982 9847 1593 1194 1309 1425 1917 fl}bfy}ihv
w38 9706 1570 1177 1292 1405 1890 | 3983 9850 1594 1185 1310 © 1425 ° 1918 OSHA G ANDID
"l 10826 9709 15711178 1292 1405 1891|3984 9852 1594 1195 1311 1426 1918 (USHA GANDHY)
.3827 9711 1292 1405 1891|3985 9854 1594 1311 1426 1919 Undsr Sacretary

l

i

l




3%y 32
. : l |

. ANNZXURE ¢

. Fé(rﬁl of ‘iir'\ti‘matio'n by the Pension Disbursing Authority to the Central Pension Accounting Office/Pay
- ‘and Accounts Otfice regarding consolidation of pension in terms of Department of Pension and
i Pensioners Welfare Office Memérandum N0.45/86/97-P&PW(A)-PL-H dated 27.10.1987.

i

. o

N 1. Name of the Ple'n‘sion'er/. '
| ©_ Family Pensioier” =7

Sl 2, PPONG!
: 3 ‘ Dale,df':'reti‘r‘erhént/Déath . N
(in case of family pension) : - AN
. b s . . - ‘\

Savings,Barik A/C No.
’ Name of th_é B‘ank/Paying Branch

'

. Bank Code No.

‘3 Combutétidn of c‘.on's‘o'lidateld pension/tamily pension

A Pension *Family Pension *Family Pension ( At enhanced rate}

- —

Existing basic pension
{inclusive of commuted
portion)/Family Pension:
(B) Dearness Relief upto CP11510 ie. . : .
i 14.80/0,»‘1..1_19/o‘and 96% of  Pensjon/ . . .
-+ Family 'Rension.ias'drawn. ' ) : \

(C) Ist Interim Relief. -

(D) lind lvnt‘e'r‘i.ﬁﬁ Relief.‘ : Lo
L (E) 40% of :thie‘_Ba,sic'F?ension/Family‘ "
Pension as at'A above. - i

Pension (A+B+C+D+E)

) (F) Consolidated Pension/Family

Note: - 1. Thefinal revision of pension in respect of pensioners retired prior 10 1.1.1986 and also those retired atter 1.1.7696 will

‘be done by the Pay & Accounts Office concerned.

3. The final revision of Family Pension except in case of thos
1:1.1986 10 31.12.1985 and were sanctioned the same @ 30

) e o 3 o5 of last pay drawn by the deceased employee, will lso be
o ‘ ~ done by the Pay & Accounts Office concerned.

R (" If not Epplicable draw a line across.)

8. \Nh,e_}her consolideted pension/family pension is final or allowed as immédiate relief.

9. Re'rr)_jarkls,'if any. 2

SIGNATURE OF PENSION DISBURSING AUTHD‘R.ITY

© To .- PR S ' .
B T Ty -
1. Central Pension Accounting Otfice W;—
Ministry of Finance. ' .
| | Dpo/pert

“Department of Expenditure,
Trikoot:ll, Bhikaji Cama Place,
. New.Delhi -'110 066. .

2. Concerried Pay & Accounts Office.

e who became eligible for family pension during the pericd
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CO)ILL, B Qe el Governmens
iivaye letior No, FLL XIS /N1 /29

_ cho Lhe s /GODe /O cie, ALL
Procuctin Jnits.,

Inplementation of Sovernment's decisions on the . wo
recomnendations of jthe 5th CPC relating to retirﬁzﬁ§£
benefits, . A e

1, 07Further ‘to ‘implemcntstion of Government's decision on ‘the
recamnendations of Vth Centrgl Pay Commission relating to :
pensionary. matters, as circulated vide Board's letter NooF(E)/.
“LL1/97/PN1/22 dt,5,11,1097, F(L)I11/97/F N1/25 dated 7.11.1997
CECE)NLLII/987PNL/2 dt.10,3,93 and F(E;111/98/PNi/1) dt.5.6.93 »
“the Presidint is now pliased to decicde that we.f. 1.1,96, peasiorn
o Tigll pemsioners -irrespective of tli:ir date of retirement shall nc
.7 .pe' Yess than 504 of the mininum pay in the revised scals of

' . pay ‘introduced wie,f. 1;1.96 of the post lasi held by -the pensioner/
. deceased/Railway servant, clowever, the existing provisions in'the
“'Railway’services (Pensiuns hules, 1993 as madified vide Boarc.'s

oo tletter No, Fle;i11/97/Pi)/22 di.9. 11,97 and 23.10.28 governing
q’ualify‘jngfs,erv;ice anc '.‘]‘n‘_';'_njjnun‘x p=nsion shall continue to be

.- operative.- dimilarly wvi. . f, 1.1,1966 family pension shall

"' not be less than 304 of th: minimum 13y in the revised scale of

<" pay imtroducec w,e.f. Ll..1.1 65 of the vost last hald-by the

" pensioner/deceased Hailvay servant. accorcingly, the pei.sionary

..+ benefits.of ‘all”the Rallway servants who iere in Zervice oa

... L, 1.96 "and: T tired/diec on or after 1,1,1996 and all those Railway
.servants: retired/died prior to 196 snall be further regulated as
s perythe procedures indicated belcw,

[0 Revision of Pension/faaily pension of failway servants who °

71 “were in'service on 1,1,1096 and retired/died on or after 1.1.9€.
A L E i D AR e anu : !
P '_‘,Qw'_-l Pens
i provisions contained in -B.ard's letter Ne, F{E)I11/97/PN/22 dated
5 9,11071997 ‘and ' 23,10,98,1 However, where the pension of a Railway
. servant retiring from service on or after 1.1.1996 with the maximum
" qualifying service of 33 years, wien caltulated at 50% of the f
. s,average .emoluments, falls snort of £0/% of the minimum pay in the /
hilrevised-scale ofr pay introduced w,e.f. 1.1.1096, for the post lasi' ..
-held by the hailway scrvent as on the date of iretirenent, the '
- pension-should be raised to 5C# of tihe mivimum pay in the revised
scale of ‘pay. Where the ratiring Failway servant has less than the
 maximumcualifying service of 33 yeers, the pension so revised
should: be.suitably reduced. ‘ro-rata subject to a minimum of
SLn7VRs. 1275/~ The pension thus.revised should be treated as the basic
¢ .pension’fron the date of rctirement. T S

PR S

Goeea2,2, The family” pension 50211 be calculated at 30% of the last oay
i by the Railway 'servant in thc revised scale’ of pay subject to a

s Cminimum of w8, 1275/- The . lenced faniyy pension, wherever admissible
.. shall;"be linited te twi!co the family »nsion or the amount of
;pensiph»of‘?@hfﬁf the Llar® pay drawn, wilchever is less,

e

PRI

(contd..p/2)

iéhéf?fbenefité:sﬁéil-continﬂe‘tO'be rrqulated in terms of the:

S PO S =

[ SR R




"f o -2~
f revisicn of pensicn as at para 2.1 above, the
nsioneis who have already comnuted a fraction of "
1dy” be paid the diffcrence between the commuted. value -
' ,ed w1th$referenCe to revised pension and the commuted. "
ot : thio cnce_tc_:e¥4%ee—pnns;on—aﬂé—%he o
: } dy autworlaed and the consequent-reduction -.* "
ini basmc p n51on‘shoulﬂ ‘be, effccted from the date of payment “of
the'di. T

AN

“The amonnt sc 1educced from the basie pension .3

Lho expiry of . 13 years from-the date of-

) l

Hdilwdv'u(rvanl whio retired/died on or after .

uﬁgprior to fu;ng of thfo instkructions, action to
he- p(nsion/fqm iy Lension sienld be initiated suo-moto
le d“of ‘office and-1cvised. monsion payment order

L of revised rension/family pension
Te llnf dqiaﬂnloSLblﬂ from time to time
( olfnvnt crder should- also
arrrars of difference of-

b rrlisf from the date of o
or'frcm the date fu*]o 2ing the date of death of the -
as .also. for paymént of dif{ergnce in commutation -value
e with' endorsemunt as t2 the date of reduction in pension
‘on | account of rpayment of  diff-rence in commutation value and date
of resforatlon of the POnblCH g0 reduced,

\
g”dlbburaom S
't *dearnes '

“
3 U“HeVLS on' oE penSlOH/ ai aryl) n:irn of iiailway servants who were
in service on’ 1,1, 1086  ond v tiy od/died Lurlnq the period

from l;l 1080 to. 31 l?.bﬂ’m

3. l 1f “the basic. pnns*on of & “all” iy servant who rptlred frcm
~rvicerduring the peried. frnnll.".L 36 to 31.12,1995 with the
" .aximum®qualifying service «f 33 yoars, vhen consolidated as on
l 1.1996 in terms of" parﬂ AL of DUP & Fu's Ui Ne,45/86/97- P&P“(A)
,;Pt Il dated 27.10,1997 circulates on the Hailways vide Board's -
- letter No: r(L)lll/07/PH1/23 dt.7.11. 1Q07 works out to be less
'than 50%: of the minimn nay of Ehe 1nv1nnd scale of pay intpoduced
woe.f. 1.1, 1996 for tic Post last held by Lhe Hailvay.servant as on
thevdate-of - retlremont Mfis/her basic person should be raised to -
- 506 10f the. minimum pay of the revisecd scale cof pay. Where the '
fetired; Ra'lway servant; nau less Lhzn the maximum qualifying
sprv1ce-0‘,33 véars, the 51c ,c“rnug‘so revised. should be

¥ Treduced- pIO*le“ siuiject €5 a‘minimum of k. 1275/-.
The: pen51on thus: rev1qed qhould b treated as the basic pension

3.2 lf the famlly pension in 1cspect of a lﬁll\ay servant who
fretlrec/dled ‘during thls reriod, vhen revised in terms of DCP &
~Pits "0, dty. 27,000,097 defcired tooin oara 371 above and O. M.
v No, 45/95/07*p&Pﬁ(n) fl 1V 2t '”.“.‘? c1*\|]ﬂfvi on the Railway
Lvide Board's  letiey ile, l(t;]ll/) LA dE,H.0.98 works out to
“be' less: than 30, nf tho m*nlmwn'ﬁ”y c( thc Tevised scale of pay
. intreoduded; w. e . 1, 1. 1600 apnlicable the Bailway servant as on

' thei date. of rnLl nm nu/dﬂgth “hile in S(FJ]CP, the shortfall
may be madd good i e Tanily peneizn to 30 of the

L pay; > ooy subject to a minimum
©renzien sheald be peid
e date of death of the

£ e

P -.,o'-l /’Bml

Cr T - e g
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3..3i¢ grant of - enhgncoo Family. nension will be rngulated in-
accordance ‘with "the pxuviqnonr contoined in DUP & Pw!'s O.M. No,
43/8/985P&PW(E) dated 19.12.1004 circulated on the RallwaYs vide

B_ard s lctter'fu.f(l-/lll/Ql/!‘lll/ll dated 7.1.1999.

3;4“. . Where: appllcatLonc have already becen:ireceived for revision
of'famlly pension ‘in.regpect of Railway servants who retired/died
“ing" eriod from 1.1.1986 to 31.12.1995 in terms of DOP.& PW's
$1998” refcrxtd to in-para 3.2 ahove, further revision :
penbion, ‘whierever. admissible, in terms of these orders -
one -stro-motoon the basis «f anplications already received® -
ses where ‘Ta dilys pengion hais been worked out at 30% of
“y drawn by the rctlloc/nrcnbsnd Failway servant and - -
ion of; whlcn done in terms of para ‘4,1 of DOP & PW's O.M.
45/86/97 PoPh, A) Pt.IT ¢t.27.10,97 has been treated as final =
: de-pa:at 1.(1ii) thereuf,. furtirnr rsvision of family pension, '
in: termsﬁof para 3.2 ﬂ‘ﬂ»u Al also rovision of pension, wherever
gom1351b1e, -in terms of; vore 2.1 auive may be done on receipt of
gopllcatlons from the Dol ieré/ faaily nensionsrs in the
1) ) et ¥n aanexure.

i
-t
Ve

n
e

llU J G

. orng'”n/f e y penzicn of Railway servants who @@ 7
"ylce,prlor e L. ‘ I
' A Y
vhe retired prior to.l1,1.1986 °
. years, ifothe’ pension
ron.: L. et sreliae as on 1,1,1996 in terms, of
para 2 O”. (RN TR A In(\) It 1117 dt.10.2. 1008,
'c»rculftcd on'tho hajln\,s Sge U c's lelter iic, F( E)III/QB/PNl/Q
: w1008, wdrks b e Loss U H5¢he ol the wminimum pay of
'the:reVlsed scale LL.PPX_th’LdJCCW oo . 1,1.1996, applicable
%0 the Rallway-serventsioss un the dale of retirement, the - anount
suchi-pensichis sliculd e Yainel Lo O of the minimuwnm pay of
-he Tevised 'scale:of: uﬂ/ and .wihere bhe hailway servants had
eclred w1uh'Iesa than the noximim q-nlnf\wng service cf 33 years,
the. ‘pPension” “so’ Tevisod qncu1u e saitehbly reduced pro- -rata subgect
to. a mihimum: of s lOiJ/—_ The pens 1~n thus revised shall be K
Iblgnu* vodli. 11,1920,
4,2, tk i~'ylly n'nf.un in 1<nvnct cf the Rallway servants who
-retlred/dled t0:1986. as 'revised in terms of paras 3,4 & 5 of DOP &'
'PW'S O.al; .dty i0; 2.98 referred to in pora 4.1 above falls short: “of *
“;he minimum. pay jof the rrvised scale of pdy introduced wef !
"1.1.,1996% aopllca\l: to ltiie Hgilpay servents as on the date of - o
lrntlrement/death, the f21ily pepsion shall be raeised to 30% of the,
.mi ofthe, rnv1 rcd sealle "a.*a} subrject to a2 minimum’ of -
'0.1275/— ‘The’ fdnlly ronsis n wbv vey jsed shall be admissible to th
family. pen51oner e, el00 1,1, 189 on from the date fellowing the
‘ date of ~ death oi: the n: pcwcncr.% ) ' o

:ﬂfil ﬁ%ﬁf%a;>

.45?@5%\/ﬂ/t::é%::;; , ((:orxic.rf{»/4)
DPojghr




Where. apnllcatlﬁwg have alreu been received from the pre-
'1986,penS1oners/fam11y PCHglOﬂch ine fur suance of the earlier . ..
‘ordersy regardless; of ; thel fact whether their cases have already been~
finalised 6t ‘are, in Thé! process of finalisation action to revise
-pen51on/f mlly pensionjin terms of these orders shall be ‘initiated:
u Dy the Head' of; Uf;lce. Those pensionérs/family pensioners.
who'! ha”e.not 50, far” sufmlLted the necessary applications and.are
désirous:of : avalllng the- beneflts under these orders may submit -
the, appllcatlons for revision of . pensicn/family pension in the - °
prescrlbem form iin duplicate as in Anncxure to the. Pension L
sanctlonlng authorltles,*aLest by Jlsb ilarch, 1999, - : ) :'”l,cf

3.0, ssue-ofi rev1sed|5 1slon pafmcnt order in respect of pre- -
;QQQ;péns'OQergﬂfamlly jg ioners. -
R, rev1s=on:of nnNs on/fum1ly ?onajon of the pre-1996

i n51oners/fam11y p“n°LLH rs in terms of pera 3.1, 3.2, 3.3, 4,1 7.
& 400 above, revised: pehsion paxm»n+ criers, author351ng dlsbursement‘f
;Oﬁ réViSQd Péhé“bn‘w;e.fJ 1.1,1096 and rivised fanily pension. Wwoe . s
fl;lglggé-o from the date Efllo iny- the date of ‘death of the ,\“.j.tg;
“pensione dgether v1th dearnvss velief, as admissible from time ... 7,
“to tlme, -may “be tissued, 'also arthorising thierein payment of arrears ' .

lundcr

N\

authorlty'in no- cese, will ask the Pensioner/famidy pensioner
to. surrender’ his/her-oritinzl pension payment order (PPO) for.
g yarevised duthority, It may alse Le cnsured that a copy of
the rev1sbd PPU shoulo b’ 1nvar1abl ¢ndorsed to the pensioner/
- Tt shall be the's stonsibility bf the Head of -
™

e
5 from which’ the liailway servant had retired or where

Elng,prlor to his. dfn1<f L revise the pension/family

9G in; aCCOIddlC' Wan Lhe moificd provisions mentioned

efforts.should ;be made by all tho antroa itins concerned to ensure - R
‘that the révised, PFUs" anc 1‘"%“' ,. wierever necessary, with the '
.utmdst exoeoltlon.n-~“ ;‘. R S L

A Puollc1ty-— \1de puhl:cwtv in the form of advertisements :':!
*1n Press iniboth natienal: “nd'vdrn icul =zr newspapers and through
411 'India‘Radio-and local' T.V. cn:nvrl should be given to thesa
orders..and-also calling Jn fvv-w9~l'c. irns from the pre-1296 -
penoloners/famlly planeanJ vihal diave 'nwt-sc far subnitted the same
“in-pursuanceé of earlicr order Hw:'!rﬁ now desitous of availing the
benefits under these. ordérs so as to rench their pPHPlon oanctlonlng
atuthority by 3lst’ mﬂrch,lle. The adv :‘1son\n+ sheculd also

contain a specific:mentisn about tuo {fice from where the
-application. forms»er' available and to which cf ice the pfnsloners/
,fam¢1y pensloners arc r0u41rec to anvly,

(3‘

;8 0 » pleaoc acknunlrdﬂﬂ,lccéipt.

Hl Ul VCISLJH will follow, . . Sg/-

e : a P S S.Srecran
P © Finance (Estt,III, ——
2 lav Baard. - . L

of dlfference arising. cut of yovision GF Dvns1en/famlly pnn51on A ~_a].
phese orders. , _ - . . R

anain thtﬁiulnd thet the Pension Janctlonlng S

-?all.pen51onorﬁ/fem11‘. nricners wherever necessary - 0 i o

idsstle Tevided ponsicn oovment orders (PFOs), - Ceoncerted ' : -7 1 -

h
i
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011-4361230 (PE.S.B))
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'IHVT( 7[7:[I]T
GOVEHNMENT OF INDIA
. Fifdm, suw fermga a9 e e '
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
: WA e vt sse e
- DEPARTMENT OF PENSION AND PENSIONER'S WELFARE

77 faeely
. NEW DELHI -
. ‘.(|DEE' ')"ﬂj)
OFFICE MEMORANDUM \
'S'"L‘iject: Payment of gratuity to Government Servants completing the age of

' .superannuation on 31.3.1995.

. The' undersigned is| directed to refer to Ministry of Railways OM
No.F(E)IlI/2000/PN1/57 dat @Id 10.10.2000 on the above subject and to say that
Order dated 15.10.1999 passed by CAT, Mumbai Full Bench in OA No.459/97 and
460/97 has been challenged in the High Court of Mumbai by filing Writ Petition

'No.138/2000 and 516/2000 in the Hon'ble High Court, Mumbai Bench at Nagpur, by

the Department of Post. The Writ Pelilions have been admitted by the High Court
and stay granted on 18.4.2000, on the effects and operation of the impugned order
dated 15.10.1999 lill the oulcome of the present Wit Petitions. As such the matter is

] Ei

(R Lhandrasekaran)
Desk Officer

‘ _Mlnlstry of Rallways
_[Shri S. Sreeram, Dy. Director Finance (Estt. )lll]
Rail Bhavan

New Delhi, | 2 J‘;@ o
N oA o
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51'.(,Supcmnuuati0n Pension,—A  supcrannuation
ilsiolr'shall bc grumcd to u'ruil\V'ly servant who is

‘As-from the 1st November,
servants in Groups *B', *C’ and ‘D’ service
~or'posts, and as from the Ist April, 1974,
_railway scrvants in Group ‘A’ service or
"".po.sts,--[shall retire l‘from service with cflect
. from’ the afternoon of the lust day of the
‘month in which their date of relirement
faccordmg to rulc 1801 of the Code falls,
'w:thout prejudice o the provisions con-
..tamcd in rules 1802, 1803 and 1804 of the
" said Codc. '

1973, milway

o 52 Rc!mng Pension.—A retiring pension shall be
grantcd to a railway servant who retires, or has re-
tucd bcforc attaining the age of compulsory retire-

j;%ﬂmcnt in- accordancc with the provisions of rules 66

nd. 67 off lhcsc rulca dnd rule 1802 of the code.

-.53 I’cnsmn on nhsorp(mn in or under a corpora-

T Effy s

!1“{_; w1 et wa,
T & i,

RS

‘rrq—qmm

llon, company or- body. A railwoy servant who
has been " permitted to be absorbed in _a service or
ost”m or under a corpomuon or Lomp.my wholly
substantlally owncd or controlled by the Govern-

7 fms & W@mcnt or in or under a body controlled or financed by

il e “W%Wf %m
T, 1993 F

iﬂlc Goveriment shall, if such absorption is declured

bythe’ Government-to be in the Public Interest, bLe
deemed to have retired from service from the date
hls tesignation s accepted  and shall  be cligible to

. AT B wgcccm retiremcrit benefits which he may have clected

'rr.Tvr) fr ool
{ A g
feell T QU

AL A & AR ﬁ:ﬁxplanation :—Dalc of fxbsorplion shall be —

q & E'Thﬂl@ﬁ T
HE 3 1T G Ay

T aET & &1 fag
;-'afr’ﬂrr'—x T gvatg ﬁi

m‘ﬁar 97T U8 3@ &g

. Al o A F‘I
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tor-deemed -to have clected, and from such date as
may bé" determined in accordance with the orders of

c. leways apphcablc to him.

E

(1) In casc a railway cmployee joins a corpo-
.. Tation or company or body on immediale
. absorption basis, the date on which he ac-
" tually. joins that corpor.mon or company
or body,

in case'a railway employee initiglly joins a
, corporation or company or bedyfon furcign
scmcc terms by relaining a lict! under the

"

|
i
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.
|
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LLASSLS Ol‘ PENSIONS AND CONDITIONS  GOVLERNING THEIR GRANT

railways the date from which his unquali-

ficd resignation is accepted by the railways, -

(2) The provisions  of sub-rule (1) shall also
apply to a railway servant who is permitted to be
absorbed n joint sector understakings, wholly under
the joint control of Central Government and State
Governments;Union  Territory  Administrations or
under the joint control of twg or more State Govern-

~menls or Union Territory Administrations.

(3) Where there is a pension schemie in a body
controlled or financed by the Central Government in
which a ruilway scrvant is absorbed, he shall be en-
tiled to excrcise option cither to count the scrvice
rendered under the railways in that body for pension
or o' receive pro-rata relirement bencfit for the ser-
vice rendered under the railways in accordance with
the orders issued by the railways.
Lxplanation :—Body means autonomous body or
statutory body. o

54. Payment of lump-sum amoznt to persons en
absorption in or under a Corporation, Company or
body.-—Where a railway scrvant relerred to in rule
33 clects the alternative of receiving the death-cum-
retirement gratuity and a lump-sum amount in licu of
pension, he shall, in addition  to the death-cum-
relirement, be granted —

(a) on an application madc in this behalf, a
lump-sum amount not exceeding the  com-
muted value of one-third of his pension as
muy be admmssible to him in accordance
with the provisions of the Railway Service
(Commutation of Pension) Rules, 19)3
and

terminal benefits equal to the commuted
vilue of the balance amount of Pension left
after commuting one-third of pension to
be worked out with reference to the com-
mutation Table in Appendix to the Railway
Services (Commutation of Pension) Rulcs,
1993 on the date of his resignation sub-
ject to the condition that the railway servant
surrenders his right of drawing two-third of
his pension.

55. Invaild Pension ~—(1) Invalid pension may be
granted to a railway scrvant who retires from ser-
vice on account of any bodily or  mental infirmity
which permanently incapacitates him for the service.

(b)
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- 0.A.No. 1039/2000

-Ganga Baésai et Applicant.
o Versus
- Union of India & Ors. [ Respondents.
o INDEX
SR.NO. PARTICULARS OF DOCUMENTS PAGE NO.
1 Reioinder on behalf of applicant. 1-2.
through counsel: Applicant.
(Yogesh Sharma)
Advocate .
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In the matter of :

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH : NEW DELHI

0.A. No.1039/2000.

Ganga Basst , cevierieee o Applicant
Versus
Union of India & Others. —meeemmmmmemas Respondents.

REJOINDER ON BEHALF OF APPLICANT.
Most Respectfully Showeth ©

Reply to Brief History of the case :

In reply to History of the case as stated mn the counter, it is relevant to sumit
here that the applicant retired on 31.12.95 and his pension"smﬂed w.e.t.
1.1.1996 and therefore the pension of the applicant should be fixed m the
revised pay scale w.e.f. 1.1.96 as held by the Hon’ble Full Bench of the
Hon’ble Tribanal .

Parawise Reply:

1. ParaNo.l of the counter 1s wrong as stated and hence same is denisd. In
ParaNo.1 of the OA is correct and same is reiterated here again.
2-3:  Needsno Reply.

4.1-4.3 Paras No.4.1. to 4.3. of the counter are wrong as stated and hence
same are denied. It is submitted that the applicant retired on |
31.12.95 but he is entitled and has been granted his pension w.e.f.
1.1.1996 and therefore the applicant is entitled his penslun and

other retirement benefits m revised pay scale which has been

revised w.e.f. 1.1.96 as laid down by the Hon’ble Full Bench of the

A




4.4.-4.7:

5(a) to 5({c);

%—

Tribunal Parasno.4.1. to 4.3. of the OA are correct and same are

reiterated here again.

Paras No..4.4. to 4.7. of the counter are wrong as stated ’
and hence same are denied. In reply it 1s submitted that judgement
dt. 15.10.99 of the Hon ’ble Fullbench of the CAT has not been set-
aside and therefore same is applicable on all the pension cases.
Paras no.4.4.-4.7. of the OA are correct and same are reiterated

here again.

ParaNo.5 and sub paras of the counter i1s wrong as stated

hence same is denied. Para 5 and sub paras of the OA is correct

and same 1s reiterated here again.

Para No.6 and 7of the counter is wrong as stated hence same i3
denied. Para 6and 7 of the OA is correct and same is reiterated
here again.

ParaNo 8 of the counter is wrong as stated hence same’is denied.

ParaNo 8 of the OA 1s correct and same is reiterated here again.

may graciously be pleased to pass an order of allowin \

Verification:

It 1s ,therefore, respectfully prayed tglat the How'ble ;T{"ibunal
{ 7

f@y Pifie applicant.

l’ , -

[ pplies

I, the above named applicant do hereby verify that the content of abﬁareiaaras

are true to the best of my knowledge and that I have not suppressed any

m aterial facts.

A D MAL )
(6~ 02-29%) W’m\%

A
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

NEW DELHI
| "0.A.No.: 1029 OF 199....../200.0...
In the matter of : /
Shri/Smt. GM\J‘W\ Boss” ‘ ...Applicant(s)
' Versus ' '
Union of India & Others ...Respondents
INDEX
S. No. Brief Description of Proceedings/ Page Numbers
Documents
by ' . \ .
5 2. Mp ik | P

R = OV TN

AT {EB)
ST wifey foaf !
' Fﬂ\,d TAJ()y . j

18 80 9001
$ifa ao/p Hm%?\q/) (1

TR eI /Dy Re is

- "““"“*”va -

/

;

?f‘.
»

§
;
Y,

trar

2
Place : New Delhi; : (P.M. AHLAWAT

Advocate for Applicant(s)/Respondents

Dated: {8.9.207 } 7, Shubh Enclave
‘ H-4/5, Pitam Pura
' New Delhi-110034
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IN THE CENTRAL ADMINISTRATIVE TRTRUINAL,
PRINCIPAL BENCH, NEW DELHI.

0.A.No. 1039/2000

IN THE MATTER OF:

Shri Ganga Bassi ...Anplicant
Versus
Uinion of India and Others ...Respondent

ADDITIONAL AFFIDAVIT ON BEHALF OF
THE RESPONDENTS.

MOST RESPECTRIMLY SHOWETH

1. . That the apnlicant prayed for (ii) that the Hon'ble

Trihunal may agraciously be pleased to pass an order of
avashing the impugned order dated 27.11.1998 declaring the
effect that the action of the same is illegal and against the rules
and therefore the appiicént is entitled for his pensionary
henefits w.e.f. 1.1.1996 as per Railway Board circular dated
5.11,14697 mfrevised pay scale in compliance of Fifth pay
Commission Report.

2 That according to para 3.1 of Railway Board letter
dated 5.11,1997, ™ the revised provisions as per thege orders
shall apply to all Railway Servants who retire/die in harness on
or after 1.1.1996. Separate orders are being issued in respect
of employees who retired/died before 1.1.1996:

3. That the Counter Reply filed on bhehalf of the

Resnondents may be treated as part and parcel of this affidavit,

4, That the Full Bench of Hon'ble Tribunal dispaséd of

these cases by allowing them and directing the respondents to

give them the benefit of above said O.M, Nn. 7/1/65 P & PW

70
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(P), dated 14.7.1995 of Govt. of India, Ministry of Personnel,
Public Grievances & Pension (Department of Pension &
Pensioners Welfare) within period of three months from dated
of receint of a copy of this order.
5. That the Union of India filed Writ Patition No. 138 of
20040 in the High Court of Judicature at Mumbai, Nagpur Bench,
Nagpur praying for (ii) By suitable Writ or Writ Order stay the
effect and operation of the impugned order dated 15.10.1999
which is at Annexure - A, till this out come of the present
petition. The Hon'bie High Court on 18.4.2000 was nleased to
pass the following order :-
* Heard.
Rule.
Interim stay in terms of Prayer clause (ii).”
That the Full Bench of Hon'ble Tribunal interpreted
FR 56 and Rule 35 without considering other following Rulas of
CCS (Pension) Rules -

| 5 (ii) The day on which a Government Servant
retires or is retired or discharged or is allowed to resign from
service, as the case may be, shall be treated as a working day.

83. A pension other than Family Pension shall

become payable from the date on which a Government servant

£ease

93]

tn be horne on the Establishment.

FR.56 Except as otherwise provided in this rulg,

every Government servant shall retire from service on the

afternoon of the last day of the month in which he attains the ~

age of fifty eight or sixty years.

O\

/
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7, That the Hon'ble Supreme Court in State of
Andhara Pradesh versus V.C. Subharavudy & others (1998 (3)

SLI (SCY 5) held, (i}  Where tanguage is clear interpretation

9, That the revised scales of péy recommended by the
Pay Commission, a Expert Body and approve: by the Policy
Making Body, should not be interfered as per Judgmenr of
Hon'hl,: Supreme Court |

In view of the submissions made herein above, it is
most  respectfully, praved that the Hon'ble Tribunal ma\}
graciously be pleased to dismiss the OA in the interest of the

justice.

EREEE,
Respondents

For cn bahalf of the

Union of India and Others,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL RENCH, NEW DELHT.

0.A.No. 1039/2000

IN THE MATTER OF:

Shri Ganga Bassi . ...Applicant
Versus

{inion of India and Others ...Respondent

1 1, D. D /\/lcrnoiotv‘l working as Divisional Personnel

Officer, Northern Railway, Bikaner do herehy solemnly affirm
’j. and declare as under :-
1. That I am dealing Officer and fully conversant with

this farcte and circumstances of the case. I have been

- —e 2. AR

authorised and competent to sworn and sign the affidavit,

2. That Paras 1 to 9 of the Addit onal Affidavit are-

correct to my knowledge, based on the o_f_ﬁciai record,

ﬂ\@ww,/g%/

9

4 Deponent.
1N
{ VERIFICATION

1 D.D. Ma nolau working as Divisional Personnel Officer,

Northern Railway, Bikaner verify that the contents of the

Affidavit are true and correct and 1 that have not concealed any

materiatl facts.

Verified at New Delhi-on 18" day of September, 2001,

S
[

(7\9%0\/

Deponent.




